
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨ II SECTION)

MINUTES OF′ I｀HE NORMS COMMITTEE― II
MEETING No.09/81-Al」 C2/2019 DATED 07.08.2019

Plcasc Notc

i For information of cxporters, Norms Committee― II handles aH cascs pcrtaining to
flxation/ratiflcation of nollns for Export Products falling undcr ITC(HS)ChaptCr 72 to 76,78 to

80, 85.(〕 ommunications in rcspect of cascs/pcrtaining to NC― II may bc scnt to email addrcssi

nc2.dgiOnic.in

ii.In ccrtain cases thc dccision of the Norl■ s Committcc rcfcrs to the Rccommendations/

Observations/Dcflcicncies rcceived from the conccmcd l｀ cchnical Authority.Whcrever appHcable,

a scanned copy of such documcnt has bccn placcd at thc cnd of thc Minutes, in running scrial

ordcrs.The conccrncd applicant/company may go through thc samc and rcspond accordingly.

i五。 Similarly,a scanned copy ofthe blank Standard Deflcicncy Forrnat,、 vhich rnay flnd a rcfcrcnce in

NC decisions,has also bcen attachcd in the cnd.´「his may also be rcfcrrcd to by thc concemcd

applicant/company and may bc rcspondcd accordingly.

iv. 
´
I｀hc Norins ComΠlittcc has taken dccision only 、vith rcspect to tcchnical aspect/、 vastage norms.

Whilc redeclning the applications, Rノ Sヽ ShOuld check that the applicant has fulflllcd aH

rcquircments as prcscribed in po‖ cy/procedure including those in Policy Circulars issued from

tinle to time or any other provisions undcr FTP/11BP for EODC.

v. Whcrcvcrthc Committec has flxed Norms,thc conccrned RA may ensure that AA is issued on the

、vastagcs/consuinption as ratifled by the Comlnittcc or as per、 vastagcs claimcd in thc application,

whichcvcr is lcss.

ⅣIcctillg No.09/81 of Norms Com■ littce― II for thc ycar 2019-20 hcld on 07.08.2019 under

the Chairmanship of Shri R.P.Goyal,Additional IDircctor(3cncral of Forcign l｀ radc to considcr thc

foHowing applications for ratiflcation of norms in rcspcct of advancc authorizations undcr I)uty

Excmplon Schcmc(Chaptcr-4)of「 orCign Tradc Policy 2015-20.′ I｀hc following mcmbers were

prcsent in thc mceting:―

Officers in attendance

l. Minutes of Mecting No.08/81 held on 24.07.2019 wcre circulatcd amongst the members on

05.08.20 l9 for comments. FIence, the minute s arc unanimously approved.
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Minutes ofthc cases discussed in the meeting are as belo、 v:―

MEETING NUⅣIBER:9/8卜 ALC2/2019 ⅣIEETING DATE:07.08.2019

Party Name:BHARAT Mcet No/Datc:9/81-   Status:
HEAVY ELECTRICALS  IALC2/2019

:01/81/050/00s00/AM18/ :051231040100041/AMt0/ 08.10.2009

Decision: The Committec considered the casc as per agenda and noted that thc applicant's reply
was sent to DHI on 02.08.20 l9 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

ICase No.:1/23/81¨

ALC2/2017

HQ Filc

Casc No.:2/8/81-

ALC2/2013

HQ Filc

Case No.:307/14/81-

AI′ C2/2018

HQ File

Casc No.:316ノ 14/81-

Al」 C2/2018

HQ Filc

LIMITED

RLA File

LIMITED

RLA File

1ンIMITEI)

RLA Filc

Party Namc:EPSILON    Mcet No/Date:9/8ト
BATTERIES PVT.1ン TD.  ALC272019

07.08.2019

07.082019

Lic.No/Date:0510250513 Dcfcrred

Status:

RLA Filc Lic.No/Datc:0810120617 Dcirrcd
:0 1/8 I /050/00 I I S/AM I 4/ :081241040t00032t AMt4t 30.04 .20t3
Decision: The Commiftee considered the case as per agenda and noted that a deficicncy letter
seeking certain information as raised by Consultant ('l'EC-l) was sent to the applicant on

'03.06.2019 followed by final reminder on 19.07.2019. However, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.

J'he case stands deferred.

Party Namc:SINICON    Mcet No/Date:9/81-   status:
CONTROIンS PRIVATE   ALC2つ 019

:01i81/050/0l025lAMl9/ :10/24t040t00008/AMt6/ 19.05.2015

Decision: The Committee considered the case as per the agenda and noted that RA, Cochin has
updated the spreadsheet showing that the above AA has been issued on net to net basis. Therefore.
the Committee decided to withdraw the case from the agenda.

Case is withdrawn.

07.08.2019

Lic No/Datc:1010059143 Withdrawn

07.08.2019

Lic.No/Datei1010059223

Party Name:SINICON MeetNo/Date:9/81- Status:
CONTROLS PRIVATE   IALC2/2019

Withdrawn
:01/81/050/01034/AM19/  :lo/24/040/00029/AM16/  31.07.2015

Decision: The Committee considered the case as per the agenda and noted that RA, Cochin has
updated the spreadsheet showing that the above AA has been issued on net to net basis. Therefore,
the Committee decided to withdraw the case from the agenda.

Case is withdrawn.
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Case No.:326/14/81¨

AIズ32/2018

HQ File

Case No.:331ノ 14/81¨

ALC2/2018

HQ File

Case No.:25/22/81-

AIJC2/2015

HQ File

IンIMITED

RIンA File

Party Namc:ESWARI
GLOBAL METAL
INDUS′「 RIES PRIVATE
LIMITED.

RLA File

INDIA PRIVATE
LIMITED

RLA File

0708.2019

Lic.No/Datc:10100592871Withdra、 vn

Meet No/Date:9/81-    Status:

ALC2/2019
07.08.2019

Lic.No/Datc:0710109067 1Approved

Party Name: SINICON MeetNo/Date:9/81- Status:
CONTROLS PRIVATE   IALC2/2019

:01/8 l/050/0 l044lAM19l :1012410401000s71A114161 08. 10.201 s

Decision: The Committee considered the case as per the agenda and notcd that RA, Cochin has

updated the spreadsheet showing that the above AA has been issued on net to net basis. Therefore, .

the Comrrittee decided to withdraw the case from the agenda.

Case is withdrawn.

:01/81/050/0l049lAM19l :0112410401002561AM161 23.11.2015

Decision: The Commiflee considered thc case as peragendaand noted that the copy ot-application
was sent to MSME on20.06.2019 for cxamination of the case. Llowever, no comments are being
furnished by MSME. The matter was deliberated in the meeting and the Committee decided to fix
the ad-hoc norms on recommendations of Consultant (TEC-3) as under:

Sl

No.

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Item
Recommended

Quantity

1 78019990

Lead Alloy in the
form of Ingots
(Lead Calcium
Alloy)

1550.000

MT

78019920
Lead Ingots
(lmpure Lead)

Allowed
wastage of 2o/o

on net content
of lead as in
both export &
import items

つ
４ 78019100

Lcad A1loy in thc

forl■ of lngots

(Lead Antimony
A1loy)

200.000

MT

Note: Lead content in the import item should be 98%.

RA concemed may take suitable conscquential action accordingly.

Party Name: LS CABI.E Meet No/Date:9/81-
ALC2/2019
0708.2019

Lic.No/Datc:0510396433

Status:

Approved
:01/81/050/00462/AM16/   :05/23/040/00324/AM16/   126.11.2015

Decision: Thc Committee considcrcd the case as pcr agenda and dccided to flx thc following ad‐

hoc norms as rccommendcd by rcpresentatives of DoT:

lmport Item

10 Perccnt COPPER CLAD ALUMINIUM WIRE 3.89MM
D3.89MM D

LOW DENSITY POLYETHL旦凶旦【L⊇旦旦」仝壺上生塾週聖QN

31

UI■

1.01 Kg/Kg

39011010
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COMPUND DFDB-1254 NT DFDB-1254 NT content in the
export product

3 39011010
HIGH DENSITY POLYETHYIン ENE(HDPE)
INSULAT10N COMPOUND DGDA-6944 NT DGDA―
6944 NT

1.02 Kg/Kg

content in the

cxport product

4 32061900
NUCLEATING AGENT MASTERBATCH DFNA―
0012NT DFNA-0012Nl｀

1.02 Kg/Kg

contcnt in thc

cxport product

74091900
COPPER STRIP OF¨ OK C10208′「 X40.5 MM OK C102
0.8TX405 MM

1.01 KyKg
contcnt in thc

cxport product

6 39019090 BROSTAR LE8707 LLD POlン YETHLENE LE8707 LLD
1.02 Kg/1くg

contcnt in the

export product

RA concemed may take suitable consequential action accordingly.

Status:

ぱ齢:=::l:富 |
linistry of COmme

udyOg Bhawan:

iUPTA
rf Foreign Tra

rf Foreign Tre

ice & lndusl
New Delhi

Case No.:41/14/81-

ALC2/2018

HQ Filc

Case No.:3/14/81-

ALC2/2018

HQ Filc

Case No.:42/8/81-

ALC2/2018

RLA File Lic.No/Date:1010059340 Dcfcrrcd
:01/81/050/001591AM19/ :10/24t040tO\0i1tAMt6t tO.t2.2}t5
Decision: The Committee considered the case as per agenda and noted that Meity has sought
following information from the applicant vide lefter. No.: e-tZ1tey20lg-lpHw dated25.07.2Ol9:

1. Details of export product i.e. design, drawing, calculation etc.
2. Quantity of import item required for manufacturing per unit export product separately.
3. Wastage claimed in manufacturing process.
4. Justification for the wastage claimed.

The case stands deferred.

Party Name: DELPHI MeetNo/Datc:9/81- Status:
CONNECT10N SYSTEMS ALC2つ 019
1NDIA PRIVATE LIMITED 07.08.2019

Party Namci SINICON MeetNo/Date:9/S1- Status:
CONTROLS PRIVATE   ALC2/2019
LIMITED

RLA Filc

07.08.2019

Lic.No/Datc:1010059374 Withdrawn

, :01/81/050100721/Arltgt :10t24t04otooog1tAMt6t 2t.ot.2ot6
Decision: The Committee considered the case as per the agenda and noted that RA, Cochin has
updated the spreadsheet showing that the above AA has been issued on net to net basis. Therefore,
the Committee decided to withdraw the case from the agenda.

Case is withdrawn.

Parり Namc:LM WIND   Mcct No/Datc:9/81-
POWER BLADES(INDIA)ALC2/2019
PVT.LTD            07 08.2019

10%3肝
児50/00424/AM19/ 勝 ち刷 ,0/00406晨 M16/ 野

・No/Daα 0710109567 Approved
03.2016

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc
as per written comments dated 06.0g.2019 given uy consuttant (TEC-l). (copy enclosed)
RA concemed may take suitable consequential action accordingiy.

norms
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Party Name:AXON MeetNo/Date:9/S1- Status:
INTERCONNECTORS   IALC2/2019
AND WIRES PVT LTD   07.08.2019

RLA Filc Lic.No/Date :07 | 0 1 09 512 Approved
:01/81/050/01078/AMl9/':0712410401004221AM161 28.03.2016

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

I I as per written comments dated 05.08.2019 given by Consultant (TEC-3) as under:

l. Quantity of import items at Sl. No. I to 10, 16, 18 to 60 &.62 may be allowed under
General Note- 4.

2. Quantity of import items at Sl. No. l1 to 15, 17,61 &63 may be allowed on Net to Net
basis.

RA concemed may take suitable consequential action accordingly.

ICasc No.:360/14/81¨

ALC2/2018

HQ Filc

Case No。 :10/14/81-

ALC2/2018

HQ File

Case No。:40/14/81-

AlJC2/2018

HQ Filc

Casc No.:69/8/81-

AlノC2/2018

HQ File

LIMITED

RLA Filc

PVTo LTD

RLA File

Paty Namei SINICON    IMeet No/Datc:9/81-   Status:
ICONTROLS PRIVATE   IALC2/2019        1

:01/81/050/001281AM191 :1012410401000021AMl71 13.04.2016
t2

,Decision: The Committee considered the case as per the agenda and noted that RA, Cochin has

,updated the spreadsheet showing that the above AA has been issued on net to net basis.
'lherefore, the Committee decided to withdraw the case from the agenda.

Case is withdrawn.

b7.08.2019    1
Lic.No/Date:1010059458 1Withdrawn

107.08.2019            1

Lic.No/Date:0710H01 19 1Dcferrcd

Party Name: ULTRA F'OIL Meet No/Date:9/S1- Status:

RLA Filc

ALC2/2019         1
07.08.2019            1

Lic.No/Date:0510398870 1Deferred

, " :01/8 I /050/00758lAMl9l :0512410401001371AM171 22.06.2016
IJ

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to DPIIT on 31.07.2019 for examination of the case. However, no comments have been

treceived yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

IPany Namc:LM WIND  Mect No/Datc:9/81-  IStatus:
POWER BLADES[INDIA]ALC2/2019        1

14:01/81/059ィ90451/AM19/  :07/24/040/99191/AM17/  19.07.2016       1
‐
Decislon:Thc Collllnittcc considCrcd the casc as per agcnda and notcd that thc applicant's rcply

lwas scnt to Consultant(TEC-1)on 30.07.2019 for examination of thc casc.Howcvcr,no
commcnts havc becn rcceived yct.Hcncc,the Committec dccidcd to wait for commcnts.

l-he case stands delerrcd.
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:01/81/050/00746lAMl9l i10l24l040l00040lAMl1l

Decision: The Committee considered the case as per the

updated the spreadsheet showing that the norms have been

,Committee decided to withdraw the case from the agenda.

Case is withdrawn.

Case No.:32/14/81-

ALC2/2018
Party Name: DELPHI Mect No/Date:9/8卜     Status:

CONNECT10N SYSTEMS ‐ALC2/2019
1NDIA PRIVATE LIMITED 07.08.2019

1器脇 5餅0075υAMlり  1:が liOЮ006餅AM17 拮 ∬究 嘗
α1010059610PeたFed

lI)ecisiOn:The ComHlittee considercd the casc as pcr agenda and noted that MeitY has soughtthc

16 fO110wing informaion frOm tllc applicant宙 dclc■er.No.:P-17(20)/2019-IPHW datcd 26.07.2019:

1    1. Dctails of export product i.c.design,dra、 ving,calculation ctc.

2.Quantity ofimport itcm rcquired for manufacturing per unit cxport product scparately.

1  3.Wastagc claimcd in manufacturing process

1   4.Justincation of wastage.

|■c casc stands dcfcrred.

Partv Name: MICRO Mect No/Date:9/81-    IStatus:

ITECH.CNC PRIVATE    ALC2/2019
LIMITED             07.08.2019

RLA Filc Lic.No/Date:0410162481 Deferred

:01/81/050/00626lAMtgl :0412410401001281AMl71,09.11.2016

17 Decision: The Comrnittee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
25.03.2019 and followed by final reminder on 13.05.2019.The applicant vide email dated
30.05.2019 requested some time to furnish the requisite information. Hence, the Committee
,decided to wait for reply of the applicant.

The case stands deferred.

Case No.:28/14/81-

ALC2/2018

HQ Filc

Case No.:10/11/81-

ALC2/2018

HQ File

ICase No.:93/8/81-

IAlJC2/2018

1HQ File

Parサ Name:FCI OEN
ICO■lNECTORS LIMITED

IRLA File

IⅣIcct No/Date:9/81-    Status:

ALC2/2019
107.08.2019

Lic.No/Datc:1010059574 Withdra、 vn

108.08.2016

agcnda and notcd tllat RA, Cochinhas

flxed for the above AA.Thcreforc,the

07082019

Lic.No/Date:0710110653 Dcfcrrcd

Party Namc:LM WIND   Mcct No/Datc:9/81-   Status:
POWER BLADES(INDIA)ALC2/2019
PVTo LTD

IRLA File

18:01/81/050/00475/今 Y19/  :97/21/040/00205/AM17/  16.H.2016
1)ecision:The Comlnittce considered thc casc as per agcnda and noted that the applicant's reply

lWaS SCnt tO Consuhant(TEC-1)on 30.07.2019 fOr examina● on of the ctte.Howevcr,no
commcnts have been receivcd yct.Hcncc,the Commi■ ec dccidcd to wait for commcnts.

IThe case stands deferred
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ICase No.:197/14/81¨

IALC2/2018

IHQ File

191014,1/050/00?15/AM19/

Case No.:38/8/81-

ALC2/2018

HQ File

Case No.:60/8/81-       ‐
ALC2/2018          1

Patt Namc:LM WIND  Mcet No/Date:9/81_
POWER BLADES(INDIA)ALC2/2019
PVT LTD            o7.08.2019

RLA Filc           Lic.No/Date:0710110885 1Deferred

l:07/24/040/00272/AM17/  02.01.2017       1

Status:

Decision: The Committee considered the case as per agenda and noted that the applicant's rcply
was sent to Consultant (TEC-I) on 30.07.2019 for examination of the 

"^".-Ho*.ver. 
no

comments have been received yet. Hence, the Committee decided to wait for comments.

rThe case stands deferred.

Parり Namc:LM WIND   ‐Meet No/Datc:9/81-   IStatus:
POWER BLADES(INDIA)ALC2/2019
PVT.LTD            07.08.2019

RLA Filc Lic.No/Datc:0710111037‐ Dcfcrred

,O :0 1 /8 1 /05 01004201 Al/rlgl :0'7 1241040100327 lNMl7 I 3 | .01 .2011

,Decision: The Committee considered the case as per agenda and noted that the applicant's reply

was sent to Consultant (TEC-I) on 30.07.2019 for examination of the case. However, no

,comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Parり Name:LM WIND   Mect No/Date:9/81-   Status:
POWER BLADES[INDIA]ALC2/2019        1

107.08.2019           1PVT.IンTD

HQ File ,RLa pil. I-ic.No/Date:0710111859 Deferred

^. :0 V8l /05 OlOO442lAMlgl ::011241040100091/AM 18/ 05 '01 '2011

'' o".irion: The Committee considered the case as per agenda and noted that the applicant's reply

was sent to Consultant (TEC-l) on 30.07.20tq for examination of the case' However' no

comments have been received yet. Hence, the Committee decided to wait for comments'

The case stands deferred.

Case No.:35 ll1t[l- Parry Namc: R'R'KABEL Mect No/Date:9/S1- Status:

,iiiztzott .LIMII'ED, ALC2I2019
07.08.2019

HQFiteRLAFileLic.No/Date:03l08l5094Deferred
:01/81/050/00345/AM18/:031951040100815/AM16/09.08.2017

22 Decision: The Committee considered the case as per agenda and noted that the applicant was

,called for personal hearing along with certain informition to explain the casebefore Norms

icommittee. However, the applicant vide email dated 06'08'2019 requested for two weeks of time

,to appear fo, p.rronut t].uring u, tf," ,.quirit. infot'ution.is,under preparation' Therefore' the

;;ffi;;.Jia.ii" ""ri 
the"appticant foi'p.rronul hearing in the forthcoming NC meeting'

The case stands deferred'

ce&lndustry
NeW Delhi
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Case No.:83/8/81¨

ALC2/2018
PVT.LTD 07.08.2019

lioriit            RLA File           lLic.No/Date:0710H2320 1Deferred

231:91/1140,9/004,,`AYI?/  119717119191991'1/AM18/  127.10.2017       1
‐Decision:Thc Colnlnittcc considercd thc case 2s per agenda and noted that the applicant's rcply

was sent to Consultant(TEC-1)on 30.07.2019 for examination of the case HoWever,no
lcommcnts havc bccn rcccived yct.Hencc,thc Comlnittcc decidcd to、 〃ait for comments.

IThe casc stands deferred.

Parly Name: DIAMOND Meet No/Date:9/81- Status:
ENGINEERING

RLA File

Patt Name:LM WIND  IMect No/Datc:9/81-  Status:
POWER BLADES IINDIA]IALC2/2019        ‐

ALC2/2019

(CHENNAl)PVT LTD   107.08.2019

Lic.No/Date:0410163694 Approved
:01/81/050/00382/AM19/    :04/24/040/00158/AM18/   114.11.2017

^, Decision: The Comminee considered the case as per agenda and keeping in view wriflen24 comments given by DPIIT vide U.O. No.: P-4701 llllglzllg-TSW dated 07.08.2019, the
'Committee decided to allow 2oh wastage on net contents of each item of import with
accountability clause. RA, Chennai would obtain specific quantities of each item of import i.e.
Plate' Beam, Channel & Angle and should mention weight of each item in the export product.
Import may also be allowed with specific quantities of each item.

RA concemed may take suitabre consequentiar action accordingly.

Case No.:5/7/81-

IALC2/2018

1HQ File

Case No.:92/8/81-

ALC2/2018

Casc No.:91/8/81-

ALC2/2018

Parサ Namc:LM WIND   IMcet No/Date:9/81-   status:
POWER BLADES[INDIA]IALC2'019
PVT.LTD           o7.08.2019         1

IHQ Filc             lRLA File Lic.No/Date:0710H2408 Dcferrcd

25‐
:01/81/050/004741ヽ M19/    :o7/24/040/002201 Mヽ18/    14.11.2017

1職‖灘批蠣∬1驚呻椰驀熙霊縄瑞
｀
The case stands deferred.

Party Name:IンM wINI) Mcet No/Dat`19′ 恵1l  stititi
POWER BLADES(INDIA).ALC2/2019
PVT LTD 07.08.2019

HQ File            RLA Filc
Lic.No/Date:0710112465 Deferred

261∫

::懲露l精 〔11胤‖186il:よ:∫l∫ll:鮭
:1,話漱

1鷹

iTltr鉄
:1111:11範11:

was sent to consultant(TEC_1)On 30.07.2
commcnts havc becn reccived yct.Hcnce,thc c

‐Thc casc stands defcrred.

Ｄｙ

Ｄ‐ｒ

Ｍｉ
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ICase No.:7/21/81-

IALC2/2017

HQ File

ICase No。 :25/24/81¨

IAI」C2/2017

1HQ File

Case No。 :43/3/81-

AI」C2/2018

HQ File

SUPPORTS INDIA
PRIVATE LIMITED

RLA「 ile

Parり Name:
LIMITED,

｀
RLA File

Parり Namc:
INDIA LTD

Parfy Name: BERGEN PIPE Meet No,Date:9/81- Status:

:01/81/050/00448/AMl8/ :041241040100153/AM18/ 28.11.2011

Decision: The Committee considered the case as per agenda and noted that the applicant's reply

dated 1 8.07 .2019 is incomplete as informed by Consultant (TEC-3) due to following reasons:

27
, l. Details of sets are not provided.

2. Export quantity reduced from 546 to 324, but no reduction in imported inputs.
, J. Calculations & details of components are not provided.

,Therefore, the Committee decided to ask a clarification from the applicant on the above mentioned
.deficiencies.

The case stands deferred.

IALC2/2019         1
107.08.2019            1

Lic.No/Datc:0410163738 Defcrrcd

R.R.KABEL  IMeet No/Date:9/81-    Status:
:ALC2/2019
107.08.2019            1

1Lic.No/Datc:0310817483 Dcferrcd

ALC2/2019

ρ7.08.2019    ‐
ILic.No/Date:13 10048823 1Dcfcrred

:01/81/050i0A527lAMl8i :A3D51040100670/AMl8/'04.12.2017

2g Decision: The Committce considercd the casc as pcr agenda and noted that the applicant was

called for personal hearing along with certain information to explain the case before Norms

Committee. The applicant vide email dated 06.08.20 l9 requested for two weeks of time to appear

.for personal hearing as the requisitc information is under preparation. Therefore, the Committee

decided to call the applicant for personal hearing in the forthcoming NC meeting.

The case stands delerred.

GRAVITA   ‐Meet No/Date:9/81-   Status:

IRLA Filc
r:01/81/050/00l20lAM19l :131241040100046/AMl8/ 04.01.2018

29 Decision: I'he Commitlee considered the case as per agenda and noted that a deficiency lefler

seeking certain information as raised by MSME was sent to the applicant on 03.06.2019 followed

by final reminder on 19.07.2019. Howcvcr, no reply has been received yet. Hence, the Committee

decided to wait for reply of the applicant.

The case stands deferred.
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Case No。 :362/14/81-

ALC2/2018

HQ File

:01/81/050/01080/AM19/

Case No.:33/5/81-

ALC2/2018

HQ File

Case No.:3/2/81-

‐ALC2/2018

HQ File

ICase No.:34/5/81-

ALC2/2018

1HQ File

Parけ Namc:ANGELS
ALUMINIUM
CORPORATION

RLA File

Mcct No/Datc:9/81-    Status:

ALC2/2019       ‐
0708.2019

Lic.No/Datc:0310819231‐ Dcferred

Status:

Parけ Namc:TRAFOMEC IMcetNo/Datc:9/81-
INDIA PVT LTD      IALC2/2019

107.08.2019

RLA Filc            lLic.No/Datc:0710112727 1Deferred
i07/24/040/00296/AM18/   123.01.2018

Status:

30 Decision: The Committee considered the case as per agenda and noted that DPIIT informed vide
U.O. No.: P-41011121512019-TSW dated 07.08.2019 that the case does not pertain to it and may
be consulted with MSME. Therefore, the Committee decided to refer the case to MSME for
examination of the case.

The case stands deferred.

Parサ Namc:COSMOS   Mcet No/Date:9/81-   Status:
ENGITECH PVT LTD    ALC2/2019

ヒ   07082019
RLA Filc Lic.No/Datei3410043830 Deferred

:01/81/050/00241lAMl9l :3412410401002911Al/r181 24.01.2018

31 Decision: The Commiftee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
03.06.2019 followed by reminder on 19.07.2019. The applicant vide email dated 24.06.2019
intimated that it has already fumished the requisite information. However, no such information is
found. Hence, the Committee decided to inform the applicant seek requisite information.

The case stands deferred.

:01/81/050/00008/AM19/ :031941040100933/AMl8/ 19.02.2018
32 Decision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by MSME was sent to the applicant on 03.06.2019 followed
by finalreminder on19.07.2019. However, no reply has been received yet. Hence, the Committee
:decided to wait for reply of the applicant.

:The case stands deferred.

Pars/Namei COSMOS   Mcet No/Date:9/81-
ENGITECH PVT LTD    ‐ALC2/2019

07.08.2019

RLA File Lic No/Date:3410043899 1Deferrcd
:01/81/050/002421AM191 :341241040100315/AM18/ t9.O2.2O|B

33 Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
03.06.2019 followed by reminder on 19.01.2019. The applicant vide email dated 24.06.2019
intimated that it has already fumished the requisite information. However, no such information is
found. Hence, the Committee decided to inform the applicant seek requisite information.

The case stands deferred.
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Case No.:40/8/81¨       Parり Namc:LM WIND   Mcct No/Datc:9/81-   Status:
IALC2/2018          POWER BLADES(INDIA)IALC2/2019        ‐
I                   PVToLTD            07.08.2019         1

1HQ Filc            RLA File           Lic.No/Datc:0710112899 Dcferred
341:01/81/050/00422/AM19/   107/24/040/00302/AM18/   128.022018            1

1Decision:Thc Colllinittcc considercd thc casc as per agcnda and notcd that the applicant's rcply

,was sent to Consultant(TEC-1)on 30.07.2019 for cxamination of thc casc.However,no
oommcnts havc bccn rcccivcd yet Hencc,thc Committee dccided to wait for comments.
IThe case stands deferred.

35 ::01/81/0501004251AM191 :011241040100317/AM18/ 05.03.2018

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply

was sent to Consultant (TEC-I) on 30.07.2019 for examination of the case. However, no

comments have been received yet. Hencc, the Cornmittee decided to wait for comments.

The case stands deferred.

Case No.:43/8/81-

ALC2/2018

HQ File

Casc No.:2/1/81-

ALC2/2018

1HQ File

ICasc No.:81/14/81-

IALC2/2018

Party Name:LM WIND
POWER BLADES[INDIA]
PVT.LTD

RLA File

MeetTヾ o/Date:9/81-     IStatus:

ALC2/2019
07.082019            1

Lic.No/Date:0710112925 1Deferrcd

36 :01/81/050/00002/AM19/ :031941040100878/AM18/ 11.04.2018

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
lwas sent to Consultant (TEC-3) on 06.08.2019 for examination of the case. Therefore, the

Committee decided to wait for comments.
,The case stands deferred.

Parυ Name:KIRTANLAL IMect No/Datc:9/81-   IStatus:
STEEL PRIVATE LIMITEDIALC2/2019        1

07.08.2019

RLA Filc Lic.No/Datc:031 0820384 1Dcferred

Status:Party Name:ESWARI  Mcet No/Datc'/81-
IGLOBAL METAL     IALC2/2019
1NDUSTRIES PRIVATE 07.08.2019

‐                  LIMITED

IHQ Filc           ‐RLA File           Lic.No/Date:0710H3159  1Approved
101/81/050/00799/AM19/   :07/24/040/00005/AM19/   1904.2018

1Decision:Thc Colninittee considercd the casc as pcr agenda and notcd that the copy of application

wassentto MSME on 20.06.2019 for cxalnination of the case. Howevcr,no conlinents are bcing

371fumiShed by MSME.The mattcr was dcliberatcd in thc mccting and the Commi■
cc decided to ix

the ad― hoc norms on recommendations of Consuhant(TEC-3)as undCr:

Recommended
ua

1000.000

MT

Allowed
wastage of 2oh

on net content
oflead as in
both

lmport Item

Lcad lngots

99.97%Min(78011000

Lead Alloy in the

form of In
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Ｓｌ
．
Ｎ。

ITCHS
Code

Export Item Quantity
ITCHS
Code

1000.000

MT
78019920

Lead lngots
(lmpure Lead)

つ
４ 78019990



(l-ead Calcium
Allov)

import items

78019100

Lead Alloy in the
form oflngots
(Lead Antimony
Allov)

500.000

MT

Note: [,ead content in the import item should be 98%.

RA concemed may take suitable consequential action accordingly.

Case No.:82/14/81-

ALC2/2018

HQ File

Case No.:114/3/81-

AlノC2/2018

HQ Filc

LTD

RLA File

Patt Name:TRAFOMEC  Mcct No/Datc:9/81-
INDIA PVT LTD       IALC2/2019

107.08.2019

Status:

Deferred

Status:

Approved

RLA File Lic.No/Date:0710113216
:01/81/050/00800/AMl9/ :071241040100011/AM19/ 02.05.2018

38 Decision: The Committee considered the case as per agenda and noted thal DPIIT informed vide
U.O. No.: P-47011121512019-TSW dated 01.08.2019 that the case does not pertain to it and may
be consulted with MSME. Therefore, the Committee decided to refer the case to MSME for
examination of the case.

,The case stands deferred.

ICase No.:145/5/81-    Party Name:UM CABLES Mcet No/Date:9/81-
IAI」C2/2018         1LTD.              ALC2/2019

07.08.2019

HQ Filc          lRLA File Lic.No/Date:0310820991

39

:01/81/050/00353/AM19/1:03/95/040/01124/AM18/    15.05.2018

1Decision:Thc Committee considered thc case as per agcnda and dccidcd to flx thc foHowing ad―

hoc norms as rccommcnded by representatives of DoT:

Ｓ‐
．
Ｎ。

ITCHS
Codc

Import Item
Recommended Quantity
A1lowed%
wastagc

Allowed
Quantitv

1 74081190 COPPER WIRE RODS 10/O 2,61,902.200
う
４ 39012000 HDPE COMPOUND 20/0 61,249.220
3 76071994 Aluminium Foil Coated With Co-Polvmers 20/0 49,003.950
4 39011010 LLDPE Compound 20/。 98,457810

RA concemed may take suitable consequential action accordingly.

Party Name:VIKARSH   IMcet No/Date:9/81-   Status:
STAMPINGSINDIA PVT ALC2/2019        1

0708.2019

Lic.No/Datc:3H0067051 Defcrrcd

40114'1(9,9991?1咎 YI?` 111/8,(91999918/AM19/  15.05.2018           1
1Decision:The Colninittec considcred thc casc as pcr agcnda and noted that McitY informcd thatl

‐certain clariflcatiOns、 vere asked tO the applicant On 22.07.2019&0708.2019 fOr exalnination of

the casc HOwever,no information has been received yet. 卜lence,the Committee decided to、vait

lfOr reply ofthe applicant.

IThc case stands deferred.
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iCase No.:126/5/81-     Party Namc:SIEMENS   IMeet No/Datc:9/81-   Status:
IALC2/2018           1LIMITED            IALC2/2019         1

.07.082019

1HQ Filc            lRLA Filc           lLic.No/Datc:0310821041 Deferrcd
101/81/050/00334/AM19/   103/95/040/00094/AM19/   17.05.2018            ‐

Decision: The Comminee considered the case as per agenda and noted thar the applicant's reply
lwas forwarded to DHI for examination of the case on26.06.2019 &06.08.2019. However, no

rcomments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

ICase No。 :97ノ 14/81-    Paty Namc:RAHEE TRACK McetNo/Datc:9/81-
IALC2/2018        TECHNOLOGIES PRIVATE ALC2/2019
 ヽ               LIMITED             07 08.2019

RA concerned may take suitablc consequcntial action accordingly.

13 1 Page 60

Status:

IHQ File RLA File Lic.No/Date:0210208523  Approved

|:01/81/050/00815/AM19/ :02/24/040/00044//AⅣ l19/    125.06.2018              1

11)ecisiOn:The Committec considercd thc case as per agenda and decided to flx the ad― hoc norms

,On rCpcat basis as approvcd for AA No.0210207640 datcd 30.05.2017 in meeting No.15/81 datcd
117.10.2017 as undcr:

Ｓ‐
．
Ｎ。

ITCHS
Codc

Export Item Quantity
Sl.

No.

ITCHS
Codc

Import
Item

Recommended
Ouantity

1 73029090

MANUFACTURE
AND SUPPLY OFl
IN 12 TURNOUTS
WITH
lNTEGRATED
GLUED―
INSULATED RAIL
JOINTS FOR 60El
R350 HT RAILS
WITH ALL
FITTINGS AND
FASTERNINGS.

19.000

Set
1 73029090

RAIL
60El
13

MITER
243

PCS

1.02 Kgs/Kg
content in the

export product

う
ん 73029090

MANUFACTU駆
AND SUPPLY OFl
IN 8.5 TURNOUTS
WITH
INTEGRATED
GLUED
INSULATED RAIL
JOINTS― FOR 60El
R350 HT RAILS
WITH ALL
FITTINGS AND
FASTENINGS.

7.000

Set
つ
４ 73029090

RAIL
60El
12

MITER
75 PCS

3 73029090

R350 HT RAILS

(IN LENGTH OF12
T013M)

1.500

MT

⌒

４

．

つ
４



Case No.:111/14/81…

ALC2/2018

HQ Filc

Casc No.:110/5/81-

AI」 C2/2018

HQ File

Case No.:133/5/81-

ALC2/2018

HQ File

Case No.:146/5/81-

AI」 C2/2018

HQ Filc

‐RLA File

PaロリName:TATA POWER IMeet No/Date:9/81-  IStatus:
SOLAR SYSTEMS LTD   IALC2/2019

,07.08.2019            1

43

Lic No/Datc:0710‖ 3582 Deferrcd
:01/81/050/008291A}l4191 :011241040100084/AM19/,13.07.2018

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply
dated 03.07 .2019 is deficient as the applicant didn't give any reply to queries but fumished a copy
of the application. Therefore, the Committee decided to seek again from the applicant to furnish
following information again as per advice of Consultant (TEC-3):

l.Calculation of raw material with justification.
2. Use of each raw material.

The case stands deferred.

Pany Name:POLYNOVA  Mcet No/Date:9/81-   Status:
INDUSTRIES LTD.    IALC2/2019
1                       107.08.2019            ‐

RLA File Lic No/Date:0310822367 Defcrred

44‐
bιtiζ iもお:十hc ё6轟hiicさ 6も Aζ僣さiも a thぎ ぁζさ左ζ

`も

,亀品a五五五とA6ica thtti tt a`iti`Iけ た1と
'

secking certain information as raised by Consultant(TEC-1)waS SCnt to the applicant on

103.06.2019 followed by inal rcminder on 19.07.2019.Howcvcr,nO reply has bccn received yet.
Hence,the(3omrnittcc decidcd to wait fbr rcply ofthc applicant.

IThc case stands deferred.

Pany Namei STERLITE   IMeet No/Datc:9/8卜    Status:
POWERl｀RANSMISSION IALC2つ 019

^. :0ll8ll050l0034llAM19l :031951040t0033UAM19t',t7.O7.2OtB4)
Decision: The Committee considered the case as per agenda and noted that the applicant,s reply
was sent to DPIIT on 02.08.20 19 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

LIMITED

RLA File

Paty Name:UNIVERSAL
HEAT EXCHANGERS
LIMITED

RLA Filc

107.08.2019

1Lic.No/Date:0310822348 Defcrrcd

Meet No/Datc:9/81-    status:

ALC2/2019       ‐
07.08.2019

Lic.No/Datci3210078574‐ Dcfcrred

oU 
:0118110501003541AM191'j32D4rc40noo2otAMtgt 18.07.2018

Decision: The Comminee considered the case as per agenda and noted that the copy of application
was sent to MSME on25.06.2019 for examination of the case. However, no comments have been
rcceived yet.Hencc,thc COmlnittcc decided tO remind MSME for cxpediting thc cOmments.

′
「 hc case stands deferred.
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Case No.:122/14ノ 81-

IALC2ノ 2018

Case No。 :129/14/81¨

IALC2/2018

Case No.:108/10/81¨

ALC2/2018

Paty Name:TATA POWER McctNo/Date:9/8卜    Status:
SOLAR SYSTEMS LTD. IALC2/2019

‐07.082019

HQ File RLA File Lic.No/Date:07101 13626 Deferred
:01/81/050/00840/AM19/ :0712410401000961AM191 24.07.2018

.- Decision: The Committee considered the case as per agenda and noted that the applicant's reply
47 dut"d03.O7.2Ol9 is deficient as the applicant didn;t give any reply to queries but fumished a copy

,of the application. Therefore, the Committee decided to seek again from the applicant to furnish,
following infonnation again as per advice of Consultant (1'tiC-3):

I t. Calculation of raw material with justification.

' 2. Use of each raw material.
:The case stands deferred.

Pany Name:TATA POWER McctNo/Datc:9/81-
SOLAR SYSTEMS LTD   ALC2/2019

0708.2019

Status:

IHQ Filc            RLA File           Lic.No/Datc:0710H3625‐ Dcfcrrcd
101/81/050/00847/AM19/  :07/24/040Ю 0095/AM19/  124.07.2018       1     1

1Decision:The Colnlnittcc considered thc casc as pcr agcnda and notcd that the applicant's rcply l
48 datcd 03.07.2019 is dcncient as thc applicant didn't give any rcply to quenes but ftlmished a copy

1 0fthe apphcration.Thercforc,the Commtttee decidcd to scck again from thc applicant to ftlmishl

lfollowing information again as pcr ad宙 cc of Consultant(TEC-3):

1     1.Calculation ofraw matcrial withjustincation.              |
1       2 Usc of each raw material.

The casc stands deferrcd.

Party Namc:APL METALS McctNo/Date:9/81-    Status:
LIMITED            IALC2/2019        1

107.08.2019            1

‐HQ Filc             RLA File            Lic.No/Date:0210208615‐ Dcferrcd 
‐

49101/81/050/00589/AM19/   :02/24/040/00069/AM19/  01.08.2018         1       1

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply

l lwas scntto MSME on 05.08.2019 for cxamination of tllc casc.Thercfore,thc Committec decidcd

l lto wal for comments.

Thc case stands deferrcd.

ICase No。 :18/10/81-

IALC2/2018

Lic.No/Date :03 I 08221 7 O DefierredHQ File RLA File

-^ :01/8llO5OlOO499lAM19l :031951040100359/AM19/ 01.08.2018
5U 

D""irion: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by DPIIT was sent to the applicant on 03.06.2019 followed

by final reminder on 19.07.2019. However, no reply has been received yet. Hence, the Committee,

decidcd to wal for rcply ofthc applicant.

IThc casc stands dcfcrrcd.
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Paty Namc:STERLllΠ ]  IMeet No/Datc:9/81-    Status:

POWER TRANSMISSION ‐ALC2/2019        1
LIMITED            107.08.2019         1

,4y
SHOBHTT GUPTA

Dv. Director Generai of Foreign Trade

;ii't;io;;i; General of Foreisn rrade
-l\4i;[i,v 

of Comrerce & lndustry'' 
uJvtg Bhawan, New Delhi



Parり Namc:MODISON  IMcet No/Datei9/81-
METALS LTD.       :ALC2/2019

107.08.2019

IHQ File              RLA Filc            lLic.No/Date:0310822894

51:91/81/0,9499486/AM19/  Ю3/95/040/00439/AM19/ 10708.2018
rDecision: The Committee considered the case as per agenda and noted that the applicant's reply
'was sent to DHI on 02.08.2019 for examination of the case. However, no comments have been'
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.:5/10/81-

ALC2/2018

ICase No.:124/10/81-

IALC2/2018

1HQ Filc

Case No.:42/10/81-

ALC2/2018

HQ File

Paty Name:TBEA
ENERGY(INDIA)
PRIVATE LIMITED

RLA Filc

Paty Name:VARDHMAN
IMPEX

RLA Filc

Meet No/Date:9/81-

ALC2/2019
07.08.2019

Status:

Lic.No/Datei34 1 0044397 1Dcferrcd

Mcet No/Date:9/81-    IStatus:
IALC2/2019              ‐

107.08.2019            1         1

1Lic.No/Date:0510407475 1Defcrred l
108.08.2018

Status:

:

1

Deferred

t, :01/81 /0s0/0060s/AM I 9/ :3412410401001461AM19t '08.08.20 I 8

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply
was sent to DHI on 02.08.2019 for examination of the case. However, no comments have been
,received yet. Hence, the Committee decided to wait for comments.

The case stalds deferred.

:01/81/050/00523/AM19/    :05/24/040/00281/AM19/
53 Decision: The Committee considered the case as per agenda and noted that the copy of application

was sent to MSME for examination of the case on 03.06.2019 followed ty reminder on
'11.07.2019. However, no comments have been received yet. Hence, the Committee decided to
remind MSME for expediting comments.

The case sta,nds deferred.

Case No.:34/10/81-

ALC2/2018
Paty Namc:SHIVA MeetNo/Date:9/81- Status:
UTENSILSINDUSTRIES  IALC2/2019
PVT.LTD .07.08.2019

IHQ Filc            ttLA rii3           1ti`.No/bliさ ibsib46'5'8 15efe拝

`a l541Ю
1/81ィ95990,15/AMI?`  Ю,(214949/097,?//AM19/ 

‐14.08.2018      ‐    ‐
p雨。r Thc comm敵∝cOnsi“Кd me m∞

[w:柵糧」漱 襲 F:∬鷺漱 鶯糧:111WaS SenttO MSME on 25.06.2019 fOr examinat

lCCe市 Cd yCt Hence,the Committee decided tO remind MSME for expediJng the cOmments.  |

IThe Casc stands deferred

Ю
お
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Party Namc:TATA POWER IMcctNo/Datc:9/81¨
SOLAR SYSTEMS LTD  IALC2/2019

107.08.2019

RLA Filc Lic.No/Date:0710113742 Dcferred
:01/81/050/00848/AM19/ :07/241040100I I3lAMI9/'23.08.2018
Decision: The Committee considered the case as per agenda and noted that the applicant's reply

55 dated 03.07 .2}lg is deficient as the applicant didnit give any reply to queries but fumished u .opy
of the application. Therefore, the Committee decided to seek again from the applicant to furnish
following information again as per advice of Consultant (TEC-3):

1. Calculation of raw materialwith iustification.
2. Use of each raw material.

The case stands deferred.

ICasc No.:130/14/81¨

ALC2/2018

HQ File

(3asc No.:12/10/81-

IAI」C2/2018

HQ Filc

Case No.:141/14/81-

ALC2/2018

HQ File

Casc No.:142/14/81-

‐AI」 C2/2018

HQ Filc

Party Namc:ABB
LIMITED.

RLA「 ile

rStatus:

Status:Party Name:POLYCAB   ,Meet No/Date:9/81-
WIRES PVT.LTD.     IAIッ C2/2019

107.08.2019

RLA Filc Lic.No/Date :03 1 0823286 Approved
56‐ :01/81/050/00493/AM19/   103/95/040/00402/AM19/   127.08.2018

1)ecision:Thc Comlllittee considcrcd the case as pcr agcnda and dccided to flx the ad― hoc norms

las pcr written commcnts dated 30.07.2019 given by Consultant(TEC-3)。 (Copy Cncloscd)

RA concerned may takc suitable conscqucntial action accordingly.

:01/81/050/00859/AM19/ :0712410401001361AM191 29.08.2018

Decision: The Committee considered the case as per agenda and noted that the copy of application

57 was sent to DHI on 27.05.2019 for examination of the case. However, DHI showed its inability to
offer their comments. The matter was deliberated in the meeting and the Committee decided to fix
the ad-hoc norrns on recommendation of Consultant (TEC-3) as under:

l. The import items which are in Kg. and meter may be allowed on Net to Net to basis.
2. The import items which are in numbers may be allowed under General Note-4.

RA concemed may take suitable consequential action accordingly.

INDIA IMcet No/Date'/81-  IStatus:

IALC2/2019       1
107.08.2019            1

Lic.No/Datc:0710H3784 Approvcd

Status:

Lic.No/Dale:1310049048 Approved

Pany Name:CHAMBAL IMeetNo/Date:9/81-
IALUMS PRIVATE    IALC2/2019
lLIMITED            07.08.2019

IRLA Filc

58 :01/81/050/00860/AM19/ :131241040100093/AM19/ 29.08.2018

Dccision: The Comminee considcrcd the case as pcr agenda and noted rhat the copy of application

was sentto MSME on 03.06.2019 for examination of the case. lJowever, no comments are being
fumished by MSME. The matter was deliberated in the meeting and the Committee decided to fix
thc ad-hoc norms on recommendation of Consultant (TEC-3) as under:
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ITCHS
Code

Exporl ltem Quantity
ITCHS
Code

Import Item
Recommended
Ouantity

78011000

Lcad lngots 99.97%

Purity Lead content in the

export product is 199,94

MT

200.000

MT 78019920

Remelted
Lead Ingots
Lead
content 95
to 97oh

As applied for

RA concemed may take suitable consequential action accordingly.

,, :01/8t10501004871AM191.031951040100534tAM19t 29.Og.2OtS

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was sent to MSME on 02.08.2019 for examination of the case. However, no corrrments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Casc No。 :6/10/81-

ALC2/2018

HQ Filc

Case No.:2/11/81-

ALC2/2018

Note: The description .,Al

in the description ofexport

Paty Namc:OETIKER    Mcet No/Date:9/81¨
INDIA PRIVATE LIMITED ALC2/2019

107.08.2019

IRLA File

Party Name:

IVENKATESWARA
IWIRES PVT.LTD.

Lic.No/Datc:03 10823417 1Dcferrcd l

Status:

Status:‐Mcet No/Date:9/81¨

ALC2/2019
107.08.2019

60

HQ File            lRLA File tic.No/Datc:1310049054  1Approved
:01/81/050/00618/AM19/ ¬3/24/040/00089ハ M19/ 31.08.2018

Decision: The COlninittee considered the case as per agenda decided to flx the ad― hoc norms as
pcr written commcnts datcd 05.08 2019 givcn by Consultant(TEC-3)as underi

ITCHS
Code Export Item Quantity

ITCHS
Codc Import Item

Recommended

Quantity

85446090

1100V01ts Grade
Aerial Bunched

XLPE Cablc Size―

3*35+l*16+1*25 Sq
MM(AI conductOr
cable tL weight Of

cable 514.09

Kg/Km)

407200.000

Kg

76011010
ALUMINUM
INGOTS

As applied for

39011090
XLPE
COMPOUND

conductor cable & weight of cable 514.09 Kg/Km,, -ay Ue aadea
:item.

IIA concemed may take suitable consequential action accordingly.
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Status:

RLA Filc Lic.No/Date:0310823503  ‐Approved
:01/81/050/00864lAMt9l :0319410401004901AM191 04.09.2018

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to MSME on 20.06.2019 for examination of the case and no comments have been
received yet. The matter was deliberated in the meeting and the Committee decided to fix the ad-
hoc norms on recommendation of Consultant (TEC-3) as under:

Sl.

No.

ITCHS
Code

Import Item
Recommended
Quantity

1 76061200 Aluminum Coi1 3003 H14 Mill Finish l.12x1219mm Allowed wastage
2oh on net content
of aluminium in
end product

つ
４ 76061200 Aluminum Coi1 3003 H14 Mill Finish 0 71 x1219mm

76061200 Aluminum Coi1 3003 H14 Mill Finish O.82x1219mm

Note: 'l'he words "Aluminum alloys" may be deleted from the description of the import
items.

ItA conccmed may take suitable consequential action accordingly.

ICase No.:102/10/81-     Parけ Namc:LALBABA  IMeet No/Datei9/8卜    Status:
IALC2/2018           SEAMLESS TUBES     IALC2/2019
1                   PRIVATE LIMITED     107.082019

1HQ Filc            RLA File           lLic.No/Date:0210208674 1Defered
:01/81/050/00583/AM19/    :02/24/040/000861ヽ M19/   104.09.2018

62 1becisioi:Thc c。

“

mitce conζ iatr88 1Aさ

`五

ζ

`as pcr agcnda and notcd that a dcncicncy leterCヽCking ccrtain information as raiscd by Consultant(TEC-3)was sent tO thc applicant on

103.06.2019 foHo、 vcd by flnal rcmindcr on 19.07.2019.Ho、 vcvCr,nO reply has bccn received yet.

Hcnce,the Committee decided to wait for rcply ofthe applicant.

The case stands deferred.

ICase No.:146/14/81-
‐ALC2/2018

HQ File

Parり Nalllc:ANGELS   Mcet No/Date:9/81-
ALUMINIUM        IALC2/2019
CORPORAT10N      07.08.2019

61

Case No.:105/10/81-

ALC2/2018

‐HQ File

Parサ Namc:
SHRIRAM
MANUFACTURING
LIMITED,

RLA File

LEITWIND   Mcct No/Datc:9/8卜    Status:
IALC2/2019
107.08.2019

Lic.No/Date:0410164657‐ Dcfcrrcd

U, :01/81/050/00586/AMl9/ :041241040100051/AM19/ 07.09.2018

,Decision: The Committee considered the case as per agenda and decided to seek from the

applicant to furnish following information as per adviCe of Consultant (TEC-3):-

I 1. Sl. No. 2,3,4,5, I I & I 1(a) of the Standard Deficiency Format.

l

'The case stands deferred.

19 1 Page 60

⌒



Case No.:1/11/81-

ALC2/2018

HQ File

:01/81/050/00617/AM19/

Decision:The Committee

Case No.:30/10/81-

ALC2/2018

HQ File

Paty Namc:RAJASTHAN
CABLE&CONDUCTORS
PVT,LTD.

RLA File

Paty Name:PETZ
CREATION

RLA Filc

Mcct No/Date:9/81¨

ALC2/2019
07.08.2019

Status:

Lic.No/Date:1310049060 Approved
:13/24/040/00091/AM19/   107.092018

considered thc case as per agcnda decided to flx the ad― hoc norlns as

64

written comments dated 05.08.2019 siven by Consultant (TEC-3) as under:
ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
OuantiW

85446090

1100 Volts Grade

Acrial Bunchcd

XLPE Cable Size―

3*35+1*16+1*25 Sq
MM(AI conductor
cable`髭 weight of

cable 514.09

K2/Km)

356300.000

76011010
ALUMINUM
INGOTS

As applied for
Kg

39011090
XLPE
COMPOUND

Note: The description "AI conductor cable & weight of cable 514.09 Kg/Km" may be added
in the description of export item.
RA concemed may take suitable consequential action accordingly.

Mcet No/Date:9/81-

IALC2/2019
107.08.2019

'Lic.No/Date:0510407736

Status:

Approved
:01/81/050/00511/AM19/   :05/24/040/00322/AM19/  110.09.2018

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to MSME on 03.06.2019 for examination of the case however no comments have been
received yet. The matter was deliberated in the meeting and the Committee decided to fix the ad-
hoc norms on recommendation of Consultant (TEC-3) as under:

RA concemed may take suitable consequential action accordingf
on iral

gn Tra

induSi

Dethi

73239390

TABLE KITCHEN
AND OTHER
HOUSEHOlノD
ARTICLES MADE OF
STAINLESS STEEL
WITH OR WITHOUT
HANDLE/LID/
ANTISKID GASKET
IRRESPECTIVE OF
WHAT MATERIAL
THE HANDLE/LID/
ANTISKID GASKET
HAS BEENヽ仏 DE OF
―MADEFROM NON
MAGNETIC
STAINLESS STEEL
GRADE 201 SERIES
THICKNESS O.lMM
T00.99 MM

203.640

M.T 72209090

STAINLESS
STEEL
CIRCLE
NON
MAGNETIC
GRADE 201
SERIES
THICKNESS
O.lMM TO
099 MM

l.02 MT/MT
content in the

cxport product
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Recommended
Orrantitv

/

_GuPTA



| ICase No。 :112/10/81¨

|  IAIJC2/2018

1 1HQ Filc

ICase No.:45/10/81¨

IALC2/2018

1HQ Filc

Casc No.:25/10/81¨

ALC2/2018

HQ Filc

ICase No.:7/11/81-

IALC2ノ 2018

1HQ File

RLA File

RLA File

Pa■y Name:ANKI′ I｀    ,Meet No/Date:9/81-   IStatus:
FASTENERS PVT LTD.,  :ALC2/2019         1

RLA Filc

07.08.2019

Lic.No/Datc:0710113849 1Deferrcd
, ::0 I /8 1 /050/00593/AM I 9/ :07 1241040100 I 50/AM 19/ 1t .09.2018

66 Decision: The Commiftee considered the case as per agenda and the representatives of the

'applicant 
explained the case in the meeting. The Committee directed to the representatives of the

lapplicant to fumish following information for examination of the case as per abvice of Consultant
:(TEC-3):

', 1 . To provide size wise calculation of required raw material with wastage.

The case stands deferred.

Paゥ Name:PARAMOUNT IMeetNo/Datc:9/81-
COMMUNICATIONS LTD.:ALC2/2019

107.08.2019

Status:

1  101/81/050/00526/AM19/    :05/24/040/00573/AM17/   126.09.2018            1

67 1becislon:′lhe ёommilee considま さa thc case as per agcnda and notcd that a deiciency letcr

l lSeeking Certain information as raiscd by Consuhant(TEC-3)was sent tO the applicant on
1  03.06.2019 fo1lowed by inal rcminder on 20.07.2019.Howcver,no reply has been recc市 cd yct.

| IHCnCC,the Comm■ tcc decided to wait for reply ofthc applicant.

I The casc stands deferred.

ILic.No/Date:0510407901 1Deferred

Lic.No/Date :0 5 10407 943 Approved

Status:Parけ Name:JAMMU   Mcct No/Datc:9/81-
PIGMENTS LIMITED   ‐ALC2/2019

07.082019

RLA File

Parけ Namc:JINDAL SAW ,Mcct No/Datc:9/81-  ‐Status:
LIMITED            IALC2/2019         1

10708.2019            1

681:01/81/050/00506/AM19/    :05/23/040/00278/AM19/   128.09.2018            1

1)ecision:The Comrnittee considcred thc casc as pcr agenda and decided to flx the ad― hoc norms

lS per Writcn comments dated 30.07.2019 given by Consultant(TEC-3).(Copy encloscd)

IRA conccmed may take suitablc conscqucntial ac」 on accordingly.

Lic.No/Date: l3 10049088 Approved
|   :01/81/050/00623/AM19/   :13/24/040/00098/AM19/  101.10.2018               1

1  :Decision:Thc Colnlnittcc considcrcd the case as per agenda and noted that the copy of application
69,was sentto MSME on 20.06.2019 for examination of the case however no comments have been

1 leCdVed yet.The mattcr was ddbcratcd h the meeung and thc Committee decmed to nx the ad_

l hoc norms on recommendation of Consultant(TEC-3)as under:

ITCHS
Code

Export Item Quantity
ITCHS
Code

Import Item
Recommended
Ouantitv

78011000 Lcad lngots 99.970/0 300.000 78020010 Lead scrap 465.000 MT
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purity (Total Lead
content in the export
product is 299.91 MT)

MT covered by
ISRI code
RENTS(Lead
content-
650 )

Note: Lead content in the import item should be 650/o as given in the party's reply dated
26.03.2019.

RA concemed may take suitable consequential action accordingly.

,n :01/81/050/00485/AM19/ :09124104010029s1AM191

Case No.:4ノ 10/81-

ALC2/2018

HQ File

Case No.:156/14/81-

ALC2/2018

HQ Filc

.Case No.:133/10/81-

IALC2/2018

1HQ File

Parり Namc:TOSHIBA
TRANSMISS10N&
DISTRIBUT10N SYSTEMS

RLA File

LIMITED

RLA Filc

Mcct No/Datc:9/81-    IStatus:

ALC2/2019       1
07.08.2019            1

Lic.No/Datei0910066707 1Deferred

03.10.2018

07.08.2019            
‐

Lic.No/Datc:0710H3957 Deferrcd

mentioned

,Decision: The Committee considered the case as per agenda and noted that the applicant's reply
,was sent to DHI on 02.08.2019 for examination of the case. However, no comments have been
,received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Paty Name:SCHNEIDER  Meet No/Date:9/81-   Status:
ELECTRIC INDIA PVT   IALC2/2019         1

:01/81/050/00874lAMl9l :07l24l040l00t62lAMlgl 04.10.2018

71 Decision: The Committee considered the casc as per agenda and noted that RA. Bangalore vide
letter dated 30.01.2019 informed that the hard copy of application has sent to this office. However,
it was found that the hard copy of application has not yet been received. Therefore, the Committee
decided to ask from the applicant & RA, Bangalore to fumish complete set of application for
rexamination of the case.

The case stands deferred.

Parサ Name:APAR      Mcet No/Date:9/8卜    Status:
INDUSTRIES LIMITED  IALC2/2019        1

107.08.2019            1

RLA File ILic.No/Date:3410044569 1Dcfered
:01/81/050/00614tAMl9t :34t24t040t00013tAM19t it o. t o.zo t a

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
dated 2l .06.2019 is deficient as informed by Consultant (TEC-3) due to following reasons:

'12

I . Export product is made of two raw materials namely Al alloy wire & Al clad steel wire,
while calculation has been given for requirement of both raw materials, as these two
items do not want to import but composition & calculations of materials to make these
items have not provided.

IThCrCfOre, thc Colnlnittce dccidcd to ask the applicant to hrllish rcply of thc abovc

ldeflclency.

Thc case stands defcrrcd.
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Paty Name:SWASTIK   IMeet No/Datc:9/81¨    Status:
METAL ROLLING MILLS ALC2/2019         1

.07.08.2019

RLA File Lic.No/Datci3 H 0067192 1Dcferred

:01/81/050/00560iAM19/ :311831040100108/AM19/ 10.10.2018
73 Decision: The Committee considered the case as per agenda and noted that the copy of application

was sent to MSME on 07.0 1.2019 for examination of the case followed by reminders on
,24.05.2019 and 12.01 .2019. However, no comments have been received yet. Hence, the

Committee decided to remind MSME for expediting the comments.

,The case stands deferred.

Patt Name:DISHA AUTO IMeetNo/つ ate19/81-   Status:
COMPONENTS PVToLTD.ALC2/2019

107.08.2019            1

RLA「 ilc Lic.No/Datc:0310824393 Dcferred

741i91`,1`9,91998?1咎 Y194  9,夕
4/019夕 961,/AM19/ .H.10.2018      1     :

Decision:Thc Commi■ ce considered the casc as per agenda and dccided tofonvard the rcply dated

130.6.2019 receivcd on 22.7.2019 furnished by thc paゥ tO COnsuhant(TEC-3)for cXaminalonl

land comments.

I Thc case stallds dcfcrred.

ICase No.:79/10/81-

ALC2/2018

‐HQ Filc

‐Case No.:173/14/81-

AI」C2/2018

HQ Filc

ICase No.:47/10ノ 81-

ALC2/2018
Party Name:POLYCAB  IMeet No/Date:9/81-
WIRES PVToLTD.    IALC2/2019

107.08.2019

HQ Fiic         
‐良LA li18    

‐   ‐
ti`:ヽ o/5五 iさ ibbib恵

'444'…

IAI116↓

`al:01/81/050/00528/AM19/   :03/95/040/00714/AM19/   15.10.2018                         1

Decision:The Conllnittee considered thc case as per agenda decided to flx the ad― hoc norl■ s asl

pcr written comments datcd 05.08 2019 given by Consultant(TEC-3)as undCr:             |

Sl.

No.

ITCHS
Codc

Import Item
Recommended
Quantity

1 74081190 COPPER WIRE ROD(8MM) l.0l Kgs,{(g content
in the export product

う
４ 76011010 ALUMINIUM INGOT
39011090 LDPE(DFDA-1216 NT) 1.05 Kgs/Kg content

in the export product
4 39041020 PVC RESIN(SUSPENSION GRADE)
29173990 PVC PLASTICIZER― TOTM

6 72179099 GALVANISED STEEIッ WIRE
1.02 Kgs/Kg content
in the export product

7 29319090 VINYLTRIMETHOXYSILANE

1.05 Kgs/Kg content
in the export product

8 29096000 TERT BUTYL CUMYL PEROXIDE

9 28183000
ALUMINIUM TRIHYDRATE FIRE
RETARDANT(ATH OL104LEO)_

10 38123990 ANT10XIDANT

11 28161010
MAGNESIUM HYDROXIDE(ECOPIREN 3.5
NP)

う
ん 39013000 ETHYLENE VINYL ACETATE(ELVAX 26受 )

39019090 ETYYLENE ACRYLIC ESTER CO POLYMER

lStatus:

75
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14 39019090 GRAFTED COPOLYMER
39019090 POLYOLEFIN ELASTOMER(ENGAGE 7256)

16 39012000 HDPE

17 44151000 W00DEN CABLE DRUM As per packing
policy

Note: Export Product size & quantity given in reply dated 24.06.2019 may be incorporated.
(Copy enclosed)
RA concemed may take suitable consequential action accordingly.

Case No.:128/10/81- Party Name: WELSPUN Meer No/Date:9/S1- Status:
ALC2/2018

HQ Filc

CORP LTD.

RLA File

ALC2/2019
0708.2019

Lic.No/Datc:3410044590 Approved l
176 :01/81/050/006091AM191 :3412410401002221AM191 1s.10.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 05.08.2019 given by Consultant (TEC-3). (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Case No.:38 tl0l81- Party Name: SINGHANIA Meet No/Date:9/81- Status:
ALC2/2018 ALU―FOIL CONTAINERS ALC2/2019

MANUFACTURING C0 07.08.2019

HQ Filc RLA File Lic.No/Date:0510408157   Approvcd
:01/81/050/00519/AM19/   :05/24/040/00395/AM19/   18.10.2018

Decision: Thc Committee considered thc case as pcr agcnda and dccidcd to flx thc fo1lowing ad―

hoc norms as pcr written comments dated 07.08.2019 given by Consultant(TEC… 3)as infOrmation
submittcd by thc applicant vidc lcttcr datcd 04 06.2019:

Note: Aluminium content should be 9000Kg in the export item.

RA concemed may take suitable consequential action accordingly.

SHOBH GUPTA
Dy. Director General of Foreign Trade

Directorate General of Foreign Trade

Ministry of Cornnerce & lndustry
Udyog Bharvran, Nerv Delhi

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
Quantitv

76072090

Printed / Unprinted
Packaging Material
Extrusion Lamination
of Aluminium foil
Paper in Pouch form
Containing Aluminium
foil 5.25-6.50
Micron(Aluminium
content should be
9000Ke)

36000.000

Kgs
76071190

ALUMINIUM
FOIL 5.25-

6.50

MICRON

9450 Kgs
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78 
:01/81/0s0l00s44lAM19l :03l9sl040l00764lAMl9l 26.10.2018

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was sent to Consultant (TEC-l) on 02.08.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

,The case stands deferred.

ICase No.:63/10/81-
IALC2/2018

1HQ File

ICase No.:22/11/81-

‐AIメ32/2018

‐HQ Filc

Pa●y Namc:SAHNEY
KIRKW00D PVT.
LIMITED

RLA File

Paty Namc:BELDEN
INDIA PVT.LTD

RLA File

‐Mcet No/Datc:9/81-    Status:
‐
ALC2/2019         1
.0708.2019

1Lic No/Date:0310824725 Dcferred

‐Mcet No/Datc:9/81-    Status:
ALC2/2019
107.08.2019            1

Lic.No/Datc:0710H4068 1DcfeFed

Mcet No/Datei9/8卜    Status:
ALC2/2019
07.08.2019            1

Lic.No/Datei31 10067220 1Dcferrcd

ICase No.:178/14/81-     Party Namc:ANKIT
ALC2/2018           FASTENERS PVT LTD.

HQ File            RLA Filc
|:01/81/050/00896/AM19/   :07/24/040/00188/AM19/  130.10.2018         1       1

1)ecision: Thc Committee considcred the casc as per agcnda and the reprcscntatives of the
79 1pplicant explaincd thc case in tlle mccting.The Committee dircctcd to the rcprcsentativcs of thc

lapplicant to ftlrllish following information for exanlination of thc case as pcr advicc of Consultant

(TEC-3):

‐   1.  To provide size、visc calculation of rcquired raw material、vith wastagc.

The casc stands defcrrcd.

ICase No.:54/12/81¨       Party Namc:ANKIT     IMcet No/Date:9/81-   Status:
‐ALC2/2018           FASTENERS PVT LTD.  ALC2/2019

10708.2019           1          ‐

I  HQ File            RLA File           lLic.No/Datc:       Defcrred
i  101/81/050/00692/AM19/    :07/24/040/00189/AM19/    1071011406930.10.2018 1

180 Decおlon:Thc Committce considcrcd the case as pcr agcnda and the rcpresentatives of the

l lppliCant cxplained thc case in thc mccting.The Committcc dircctcd to thc reprcscntat市
cs ofthc

l  applicant to ftlmish following information for examination ofthc case as per ad宙 ce of Consultant

l  l(TEC-3):

| 1   1.TO provide sizc wise calculation of required raw material with wastage.

‐  IThe casc stands dcfcrred.

,, r:01/81/050/00638/AM19/ :3118310401001201AM191 30.10'2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter

,seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

25.06.2019 followed by final reminder on20.07.2019. However, no reply has been received yet.

Hence, the Committee decided to wait for reply of the applicant.
rThe case stands deferred.
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Parッ Name:DIAMOND  IMeet No/Date:9/8ト
ENGINEERING        ‐ALC2/2019
(CHENNAI)PVT LTD    07.08.2019

HQ File             RLA File            Lic.No/Date:0410164830 1Deferred l
:01/81/050/00595/AM19/    :04/24/040/001671ヽ M19/    30.102018

82‐ bttisi61: 十五
` c6島

mi188 88nζ iabiさa tA` ci:き 五: おさi ttLcha五 五Ad h8tさ d iAli tt atfI`18hし , i`tt`11
sccking certain infollllation as raised by Consultant(TEC-3)was sCnt tO thc applicant on‐

‐19.06.2019.Thc applたant vide emJl datcd 09.07.2019 requcsted somc umc to fumish thcl
requisite information.Hcncc,the Committcc decided to wait for rcply ofthe applicant.           ‐

Case No.:114/10/81-

ALC2/2018

Thc casc stands dcfcrrcd.

Case No.:29/10/81…

ALC2/2018

HQ Filc

Case No.:180/14/81-

ALC2/2018

HQ Filc

‐Case No.:56/10/81-
IAIノC2/2018

1HQ File

LIMITED

RLA File

07.08.2019

Lic.No/Date:0310824865 1Defcrrcd

Status:

1831i91イ,|(9,9イ 99f19イ今lrl?イ  19,P,(91999111//AM19/ 30.10.2018      1
1   1)ecision: Thc Comlnittce considcred the casc as per agcnda and dccided to flx thc ad― hoc norms

: as per written comments given by DPHT vidc U.0。 No.: P-470H/432/2018-TSW dated
l  .05.08.2019.(COpy enc10scd)

| IRA conccmcd may take suitable conscquential action accordingly.

Parサ Namc:STERLITE  Mcct No/Date:9/81-  Status:
POWER TRANSMISSION ALC2/2019
LIMITED            07.08.2019         1

RLA File Lic.No/Date:03 I 0824806 A pproved

Paty Namc:GAVIRANGA MectNoノ Datc:9/81-   Status:
ENTERPRISES         ALC2/2019

0708.2019

RLA File Lic.No/Datc:0710114090 Deferrcd

Pa●y Namc:STERLITE   Mcct No/つ ate:9/81-    Status:
POWER TRANSMISSION ‐ALC2/2019        1

,o :01/81/050/00898/AMl9/ :07l24l040l00t91lAMt9t 01.11.2018

Decision: The Committee considered the casc as per agenda and noted that the copy of application
was sent to MeitY on 12.07 .2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

*, :01/81/050100s371AM191 :031951040100683tAM19t 01.il.2018
Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was sent to DPIIT on 28.06.2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for comments.

l'he case stands deferred.
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86

Parサ Namc:TUBACEX  IMcct No/Date:9/81-   Status:
PRAKASH INDIA      ALC2/2019        1
PRIVATE LIMITED     07.08.2019         1

IHQ File            lRLA File           Lic.No/Date:03 10824907 1Approved ,
:01/81/050/00543/ノ Mヽ19/   :03/95/040/00788/AM19/   05.11.2018                       1

Decision:The Commiice consdcrcd the case as per agcnda and dccided to nx thc ad― hoc norms

as pcr writen commcnts of Consultant(TEC-3)as undCri                     ‐

ITCHS
Codc

Export Item Quanity
ITCHS
Code

Import Item
Recommended
Ouantitv

73044100

Stainless Steel
seamless Tubes/Pipes
(Cold Finish) in
various Grades

81481.480
KG 73049000

Seamless

Stainless

Stcel

Tubcs/Pipes

(HOt
Finished)

(OD6 mm
uDt0 40 rnm)

89630 KG

Note: Grade of steel imported and that used in the resultant product to conform.
RA concemed may take suitable consequential action accordingly.

ICase No.:62/10/81-

IALC2/2018

ICase No.:377/14/81-

‐ALC2/2018

1HQ Filc

PartyName:KJV IMcet No/Date:9/81-    Status:

ALLOYS CONDUCTORS ‐ALC2/2019
1PVT LTD.          107.08.2019

RLA Filc           lLic.No/Datc:501000248‐ Approvcd

:01/81/050/01095/AMl9/ :5012410401000211AM191 3

12.11.2018

Decision: The Committee considered the case as per agenda and noted that the copy of
application was sent to MSME on24.05.2019 for examination of the case followed by reminder,

on 11.07.20 19. However, no comments are being fumished by MSME. The matter was

'deliberated in the meeting and the Committee decided to fix the ad-hoc norms on

recommendations of Consultant (TEC-3) as under:

IRA c6ncerned may takc suitable consequen● J ac●on accordingly.
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76011010

Primary
Unalloyed
Aluminum
Ingot in
the Form
of Pigs /
Sows /
Slabs

LT Aerial Bunched Cables
(3C x 50 Sqm + 54.6
Sqmm),Net Content of
Primary Unalloyed
Aluminum Ingot 54.2089
MT & XLPE Compound
18.9829 MT

LT Acrial Bunchcd Cablcs

(lC x 50 Sqm+54.4
Sqmm)Nct Contcnt of
Primary Una1loyed

Aluminum ingot 84.8308

MT&XLPE Compound
29.2726 MT

11

ITCHS
Code

Export Item Quantity
ITCHS
Code

Import
Item

Recommended

85446090
95.000

KM

I %o wastage is
allowed

85446090
290.000

KM 39019090

XLPE
Compound

5% wastage is
allowed

８

７
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Party Namc:CYPRESS   Mcet No/Datc:9/8卜    Status:
INDUSTRIES INDIA    ‐ALC2/2019        1
PRIVATE LIMITED     07.08.2019         ‐

RLA Filc ILic.No/Date:0810143844‐ Dcfcrrcd
:01/81/050/009201AM191':0812410401002461AM191 13.il.2018
Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 03.06.2019 and
followed by final reminder on 24.07.2019. However, no reply has been received yet. Hence, the
Committee decided to wait for reply of the applicant.

The case stands deferred.

Parり Name:REFORM   Mcct No/Datc:9/81-   Status:
T00LS PVT.LTD,     IALC2/2019        1

0708.2019

RLA Filc Lic.No/Date:0210208801 Deferrcd l

Case No.:202/14/81-

ALC2/2018

HQ File

Case No.:91/10/81-

ALC2/2018

HQ File

Case No.:191/14/81-

ALC2/2018

HQ Filc

FENCE  Mect No/Date:9/81-
ALC2/2019
107.08.2019

Lic.No/Date:0310825272

89 :0 I /8 I /05 0100512lAMlgl :021241040t00119tAM19t 1 6. 1 I .20 1 8

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to MSME on 12.07.2019. However, no comments are being fumished by MSME.
Hence, the matter decided to refer the case to consultant (TEC-3) for comments.
The case stands deferred.

Parサ Namc:A-1
PRODUCTS
CO.PVT.LTD.

RLA Filc

Status:

Approved
:01/81/050/00909/AM19/   :03/94/040/00736/AM19/  28.11.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments of Consultant (TEC-3) as under:

Recommended
nti

610.659 MT

::

Export Item Import Item

73144290

CHAIN LINK
FENCE NIADE
OUT OF NON
ALLOY HOT DIP
GALVANISED
STEEL WIRE
COATED WITH
PVC DIA:1.2MM
T08MM
NET QTY OF
EXEMPT
MATERIAL
USED IN
EXPORT
PRODUCT l)
RELEVANT
NON ALLOY

750.000

MT

72172010

uLEVANT NON
ALLOY HOT DIP
GALVANISED
STEEL WIRE
1.2MM TO

39042290

PVC COMPOuND
AS PER
INTERNAT10NAL
STANDARDS

148.295 MT

)O Illυ

ew De

Db

DiＳＨＯＢ‐̈
ｔｏｒａｔｅＧｅ‐．
Ｄ

”

28 1 Page 60



ハ

HOT DIP
GALVANISED
STEEL WIRE―
604.613MT

(EXCLUDING
l%WASTAGE)
2)PVC
COMPOUND―
145 387MT

(EXCLUDING
2%WASTAGE

IRA conccrncd may take suitable conscqucntial action accordingly.

Parけ Namei VISHAL
STEELS

Mcct No/Datc:9/81-    IStatus:

ALC2/2019        1
07.08.2019            1

Lic.No/Datc:03 10825271 1Deferred

ICase No.:53/10ノ 81-

IALC2/2018

‐HQ Filc IRLA Filc

91

:01/81/050/00534lAMl9l :0319510401008641AM191 28.1 1.2018

Decision: The Commiflee considered the case as per agenda and noted that

tseeking certain information as raised by Consultant (TEC-3) was sent to

'19.06.2019 and followed by final reminder on27.01.2019. However, no reply
'yet. Hence, the Committee decided to wait for reply of the applicant.

:The case stands deferred.

a

a deficiency letter
the applicant onl
has been received

Status:

０
ノ

う
ん

'Case No.:192/14/81-      Party Namc:A-11「 ENCE  Meet No/Date:9/81-

IALC2/2018           PRODUCTS         ALC2/2019
1                   CO.PVT.LTD.       07.08.2019

IHQ File              lRLA File           Lic.No/Date:0310825286 1Approvcd
101/81/050/00910/AM19/    :03/94/040/00742/AM19/ 29.11.2018          1

11Decision:Thc Cominittee considered thc casc as per agcnda and decidcd to flx thc ad― hoc nOrms

llS per writtcn comments ofConsultant(TEC-3)as under:

ITCHS
Codc

Export Item Quantit ITCHS
Codc

Import Item
Recommend
ed Ouantity

7314429
0

PVC COATED NON
ALLOY HOT DIP
GALVANISED STEEL
TENS10N WIM.
WIRE DIA:1.2MM TO
8MM.
NET CONTENT OF
IMPORT/EXEMPT
MATERIAL USED IN
EXPORT PRODUCTl)
RELEVANT NON
ALLOY HOT DIP
GALVANISED STEEL
WIRE-742.575MT

952.39

9 MT

7217201

0

RELEVANT
NON ALLOY
HOT DIP
GALVANISED
STEEL WIRE
DIA:1.2MM TO
8MM

750.000 Ml｀

3904229
0

PVC
COMPOUND
AS PER
INTERNATION
AL
STANDARDS

214.020 MT

sHo31
岬串碗1虫肇辮 1盤群よ懸‖いこ0ま FoFgn鷲黛
淋町覇ipⅢlfrtllR:瞬切
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(EXCLUDING l%
WASTAGE)2)PVC
COMPOUND―
209.824MT(EXCLUDI
NG2%WASTAGE)

RA concemed may take suitable consequential action accordingly.

ICase No.:50ノ 10/81-     i
lALC2/2018         ,

IHQ File            l

Case No.:71/10ノ81-

ALC2/2018

Case No.:208/14/81-

ALC2/2018

The case stands deferred.

Party Name:POLYCAB  IMcet No/Date:9/81-
WIRES PVT.LTD.     :ALC2/2019

107.082019

RLA Filc Lic.No/Datc:0310825307

Status:

Approved
931:01/81/050/00531/AM19/  1:o3/95/040Ю 0746/AM19/ 130.H2018

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 06.08.2019 given by Consultant (TEC-3). (Copy enclosed)

RA concerned may take suitable consequential action accordingly.

| IHQ Fi18     
‐      ‐良LA rilも

~          titi、
6′b表さlo」 i68234i`‐ 58fci`a

94101`ll(0,9イ 995平管YI?`  P3(?,(019イ90?1,ハM19/  05.12.2018
1Decヽ bn:The COmmhce conddered thc casc as per agenda and dさ もdca 16お品ara the leぉけ
,dated 28.6.2019 rcceived vide email dated 8.7 2019 fumished by the party tO cOnsultantI)PIIT forl
lcxamination and cOmments.

IThe case stands dcferrcd.

Parサ Namc:SAHNEY
KIRKW00D PVT.
LIMITED

Mcct No/Datc:9/81-      status:
‐ALC2/2019
07.08.2019

Status:

Paty Namc:GAVIRANGA McctNo/Datc:9/8卜    status:
ENTERPRISES        IALC2/2019         ‐

0708.2019

IHQ File            lRLA File           iLic No/Date:0710H4294‐ Dcferred
951:01/81/050/00925/AM19/ IЮ 7/24/040/00229AM19/ 118.12.2018

Decisi品協臨Inittee ttdcred品品蕊11嬬需喩Iよ電蠍癬需霊was scntto McitY on 12.07.2019 fOr cxalninat

received yct.Hencc,thc Committcc decidcd tO wal fOr cOmmcnts.

The case stands dcferred.

‐Casc No.:207/14/81-

IALC2/2018

Parけ Name:GAVIRANGA ,Mcet No/Date:9/81-
ENTERPRISES        ALC2/2019

107.082019

IHQ Filc            RLA File           Lic.No/Date:0710114295 Defcrrcd
961:01/81/050/00926/AM19/   107/24/040/002281ヽ M19/   18.122018

Decision: The Committee considered the case a.s per agenda and noted that the copy oIapplication
was sent to MeitY on 12-07.2019 for examination of the case. However, no comments have been
received yet. Flence, the committee decided to wait for comments.

30 1 Page 60
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HQ File

IMcet No/Date:9/81-     Status:

IALC2/2019       1
107.08.2019            ‐

Lヽic.No/Datc:0210208861 Dcfcrrcd

:01/81/050/00631/AM19/   :02/24/040/00136/AM19/   120.122018

1  11)ecision: The Committee considercd thc casc as pcr agenda and notcd that the applicant's reply

l datCd 19.07.2019 is dencient as informed by Consuhant(TEC-3)duc tO fO1lowing reasons:

1971

l. Export product is not yet finalized and its weight may vary from 70 kg. to 600 kg.

. 2. Some of export products like cable will have indigenous inputs while firm says there are r

, none.

,Therefore, the Committee decided to ask the applicant to fumish reply of the above mentioned
deficiencies.

:

,The case stands deferred.

Case No.:15/11/81-

IALC2/2018

ICase No.:278/14/81-
:ALC2/2018

1HQ Filc

Paty Name:ELECTRO
COPPER&ALLOYS
MFG.CO.

IRLA Filc

,,:01/81/050l00996lAM19l:05l24l040l00545lAM19l27.12.20l8
Decision: The Committee considered the case as per agenda and noted that a deficiency letter
'seeking certain information as raised by Consultant (TEC-l) was sent to the applicant on

28.05.2019 and followed by final reminder on24.06.2019. However, no reply has been received

yet. Hence, the Committee decided to reject the case under intimation to RA, New Delhi.

IRA concerned may take suitable consequential action accordingly.

I  Casc No。 :12/11/81-Al」 C2/2018 Party Name:DIAMOND
ENGINEERING

IHQ File
101/81/050/00628/AM19/

(CHENNAI)PVT LTD
IRLA Filc

Parり Name:SVAM
PACKAGING
INDUSTRIES PRIVATE
LIMITED

RLA File

dcscription "Each structure weighing

IMcct No/Date:9/81-    Status:
IALC2/2019

‐07082019

‐Lic.No/Datc:0510409094 ReiectCd

Meet No/Date:9/81-   IStatus:

ALC2/2019
07.08.2019           1

Lic.No/Datc:041016504 Approvcd

and

104/24/040/00206/AⅣl19 15

/                    31.12.2018

,Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

ras per written comments of Consultant (TEC-3) as under:

Notc:

1   1.  
′
I｀ he
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一

７６８

一

SHO
D■以rⅢⅢll虫叫監電lll:::鵠麒 ここ‖話110F繊窯

Steel beam

of relevant

grade UC
203x203x46

FABRICATED STEEL
STRUCTURES MADE
OUT OF BEAM(Each
structure weighing 867

kg.and containing

798.55 kg.Beam

n,-J1ffi 
'ru,."sff :ii"*'J:il.,i*

９

９ ITCHS
Code

Export Item Quantity
ITCHS
Code

Import Item
Recommended

73089050
350.000

MT
72163200 328 MT



Casc No.:228/14/81-

AIyC2/2018

Case No.:233/14/81-

ALC2/2018

76141000

Party Name:APAR    Mcet No/Datc:9/81-

IINDUSTRIES LIMITED IALC2/2019
‐                     07.08.2019

beam" may be added in the description of export product.
2. rhe words "MS/HR/PLA'IES/COLUMN/bTC;' may be deleted from the

description of the export item.
3' The descriptigl of import item may be amended as "Steel beam of relevant grade

UC 203x203x46',.
4. Grade of the steel imported and that used in the resultant product to conform.

RA concemed may take suitable consequential action accordingly.

Pa●y Namci VIPRA IMPEX Mcct No/Datc:9/8卜    status:
ALC2/2019
07.08.2019            1

HQ Filc             RLA Filc
■O ν8 7050Ю0946ハMl% 5224040Ю 006弘Ml% :::∬究υ

α5210042906ゃcded l
ЮO D“面品ic c6島品1∝品高

“
mc凛
:漱1漱滉観漱1忠1雰濡1漱 |澪犠Flmttrr狙脱.獄ずⅧ灘i no Кpヶ 魅been К∝市dp.H帥∝,hel

lCOmmi● ec dccided tO rttectthC Case under intihatiOn to RA,Surat.               |

い COnCerned mayね ke su■abL cOnscquc面 Ja“on accordhgサ .        |

HQ tte     ■LA 118  
鳥 1‐脇需 究 ナ

:」 4ibb44ケ98 AIlr6↓

`|
:01/81/050/00951ハ M19/ :34/24/040/00306/´

Decislon:The Committec cOnsidercd the casc as pcr agenda and decidcd tO flx thc ad―
hoc normsl

as per writtcn commcnts Of cOnsultant(TEC-3)as underi                     ‐

Status:

Recommended

Quantity

3375 000 MT

Deleted

3375.000 MT

10

1

Dv. Director Genetal of Foreign lra0e

D:rrectorale Gene ral of ForeiEn Trade

Ministry of Cornrnerce & lndustry
Udyog Bhawan, New Delhi

76141000

ACSR/AS CONDOR
CONDUCToR 795
MCM,slzE:AL
54/3.081 MM+ACS
7/3081 MM
NET CONTENT:
(1)ALUMINIUM:
3341ルlTs

(2)PATENTED
HIGH CARBON
STEEL WIRE RODS
OF OTHER ALLOY
STEEL:969 MTs,
TOTAL WEIGHT:
4310 ⅣlTs

3000.00o

Kilorneter

ALUMINIUM
WIu ROD
IN COILS

72279090

PATENTED
HIGH
CARBON
STEEL WIRE
RODSIN
COILS OF
OTHER
ALLOY
STEEL

ACSR//AS CoNDOR
CONDUCToR 795
MCM,slzE:AL

ALUMINIUM
WIRE ROD
IN COILS
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54/3.081 MMtt ACS
7/3.081 MM
NET CONTENT:
(1)ALUMINIUM:
3312 MTS

(2)ALUMINIUM
CLAD STEEL WIRE
3.081 MM:1037
PIITS,TOTAL
WEIGHT:4349 ⅣlTS

72173010

ALUMINIUM
CLAD
STEEL WIRE
3.081 MM

1057.000ヽ4T
of relevant

type

ｔｅ

■

　
　
２
．

０Ｎ

'I'he words 'Plates/sheets/slabs' may be deleted from the description of import items

No. I and 3 and their description may be mentioned as amended.
The words "PLA'I'ES/SHEETS/SLABS" may be deleted from the description of the

I export item.
3. The weight of "ALUMINIUM" at Sl. No. 1 in export item should be specified as 3341

, MTS as given in reply email dated 07.06.2019.' 4. The weight of "ALUMINIUM" at Sl. No. 2 in export item should be specified as 1037

MTS as given in reply email dated 07.06.2019.

RA concerned may take suitable consequential action accordingly.

ICase No.:230/14/81-

IALC2/2018

1HQ File

IThc casc stands dcferrcd.

ICase No.:231/14/81¨

IAl」C2/2018

1HQ File

Parり Name:LASER
POWER&INFRA
PRIVATE LIMITED

IRLA File

Mcct No/Datci9/81-      Status:

'ALC2/2019         1
07.08.2019            1

Lic.No/Date:0210208903 1Deferrcd

Parり Namc:JIblDAL SAW IMeet No/Date:9/81-   IStatus:

ILIMITED            lALC2/2019        1
1                       107.08.2019            1

RLA Filc Lic.No/Date:05 10409209 1Defcrrcd

1021914,1(9,0490?18/AM19/ P,/23/91990119/AM19/ 07.01.2019      1    1
1Decision:Thc Colninittcc considcred the casc as pcr agenda and noted that the applicant's replyl

lwas scnt to Consultallt(TEC-3)on 21.06.2019 for cxamination of thc case.Howevcr, nol
lcommcnts havc bcen receivcd yet.Hence,thc Committce decided to wait for commcnts.    |

, :0 1 /8 1/050/0 09491 Al/rlgl :022410401001421 AMlgl 07 .01 -2019

103 Decision: The Committee considered the case as per agenda and noted that a deficiency lefler

:seeking certain information as raised by DPIIT was sent to the applicant on 21.06-2019 and '

followed by final reminder on27.07.2019. However, no reply has been received yet. Hence, the

:Committee decided to wait for reply of the applicant.

The case stands deferred.

SHOBHI'I-GUPTA
Dy. Director General of Foreign Trade
Directorate General of Foreign Trade
Ministry of Comrnerce & lndustry

Udyog Bhawan, New Delhi33 | Page 60



Case No.:378/14/81-

ALC2/2018

Case No.:237/14/81-

ALC2/2018

Case No。 :1/14/81-

ALC2/2018

Case No.:243/14/81-

ALC2/2018

Paty Name:TRUFORM  Meet No/Date:9/81-   status:
TECHNO PRODUCTS   IALC2つ019        1
LIMITED            o7.08.2019

HQ File            RLA Filc           Lic.No/Date:5010002501 Deferred
:01/81/050/01096/AM19/  1:50/24/040/00027/AM19/  o7.01.2019        1

104‐
bttitibn: 十五8 ё6“各iittささ `。 nζ id6,3a iおさ `asc as lさ i aLさndi and A6tca that the 86p' of
application 、vas sent to MSME on 21.06.2019 fOr exanlinatiOn Of thc casc. HO、 vevcr, no
comments havc becn receivcd yet.Hence, thc COmmittec decided tO remind MSME for
lexpediting the cOnllnents.

.The case stands defcrred.

107.08.2019            1
1HQ File             lRLA Filc

lLic.No/Datc:0510409268 1Defcred

105り |イ

'|(959/09?,,件

Y19イ  :0547,(919/99454/AM19/ 109.01.2019

爛靴鮭脚K盪 が狙ち
plβ

鑑認 辮 鯖哨
=I驚

IThC Casc stands defcrrcd.

Paty Name:」 INDAL SAW McctNoノDate:9/8卜    status:
LIMITED            ‐ALC2/2019

Parサ Name:STERLITE  IMect No/Date:9/81-   status:
POWER TRANSMISS10N IALC2/2019        1

Status:

LIMITED 07.08.2019

HQ File RLA File Lrc.No/Date:0310g26355 Defened
,oU,01/81/050/007l9lAMt9l :03t95/040/00868tAMtgt :14.01.20t9

Decision: The Committee considered the case.as per agenda and noted thatthe applicant,s reply
was sent to DPIIT on 02.08.2019 for examination of thi case. However, no comments have been
received yet. Hence, the committee decided to wait for comments.

The case stands deferred.

Paゥ Nal■ e:BELDEN  IM`ct No/Dtte:9/81-
INDIA PVT.LTD       IALC2/2019

‐07.08.2019

‐HQ Fllc             lRLA Filc            lLic.No/Datc:3H0067285‐
Reiccted‐:01/81/050/00961/AM19/  1:31/83/040/00159/AM19/  116.012019        ‐

107 bι
tiζibi:十五cёもmtti188 66Asiacfea tic ca:`基 pcr agC五さ五and noted that a denciency lCttcr
secking ccrtain infOrmatiOn as raised by cOnsultant(TEC-3)was scnt to thc applicant On

‐28.05.2019 and fO1lowed by flnal rclninder On 25.06.2019.Ho、 vever,no rcply has becn received
yet.Hcnce,the Colllinittee decided tO re」 cctthe casc under intimatiOn to RA,Mumbai.

RA conccrncd may takc suitable cOnsequential action accOrdingly.

1

,nc:al of l:ci'eign Traoe

Insi'al of Fc;'ei;n Trade

)mrnerce & lndustry
awan, New Delhi
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:07/24/040/00245/AM19/   18.01.2019

Decision: The Committee considered the case as per agenda and noted that the copy of
application was sent to Consultant (TEC-3) on26.06.2019 for examination of the case. However,
no comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Partv Name:

Case No。:248/14/81-

ALC2/2018

HQ Filc

:01/81/050/00966/AM19/

ICase No。 :257/14/81-

IALC2/2018

1HQ File

Case No.:261/14/81-

ALC2/2018

HQ Filc

ICase No.:264/14/81-

IALC2/2018

1HQ File

Parサ Namc:ARMOR
PLAST LIMITED

RLA File

|ヽ4cct No/Datc:9/81-     IStatus:

'ALC2/2019       
‐

107.08.2019            1

1Lic.No/Date10710114425 Deferrcd

109 :01/81/050/00975/AM19/ :051241040100603/AM19/ 24.01.2019

Decision: The Committee considered the case as per agenda and noted that the copy ol
application was sent to DHI on 12.07.2019 for examination of the case. However, no comments

have been received yet. Hence, the Committee decided to wait for comments.

'The ca^se stands deferred.

Mcct No/Datc:9/81-    Status:

VOESTALPINE VAE VKN IALC2/2019
1NDIA P.          07.08.2019
LTD.(FORMERLY      I

RLA File Lic.No/Date:0510409464 1Dcfcrred l

Patt Namc:CMI ENERGYIMeet No/Date:9/81-   IStatus:
INDIA PRIVATE      IALC2/2019        1
LIMITED            07.08.2019         1

RLA File           Lic.No/Date:0510409502 1Deferred

,:01/81/050/009791AM191 :0512310401004331AM191 29.01.2019

110 D"cision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on 
'

15.01 .2019. However, no reply has been received yet. Hence, the Commiftee decided to wait for

,reply 
of the applicant.

,The case stands deferred.

Paty Namc:A-l FENCE  Mcet No/Datc:9/81-   Status:
PRODUCTS CO.PVToLTD.IALC2/2019

07.08.2019            1

RLA File Lic.No/Date:0310826718 Dcferred

, , , :01/81/0 5OlOO982lAMl9l :03194104010093 l/AM l9l 30.01 .2019

,Decision: The Committee considered the case as per agenda and noted that the applicant's reply I

twas sent to Consultant (TEC-3) on 25.06.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments'

rThe case stands deferred.
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Status:

RLA File Lic.No/Date:0210208946 1Deferred

,,r,:01/81/050/00981/AM19/ :021241040t00160/AM19/ t30.01.2019
Decision: The Committee considered the case as per agenda and noted that the applicant's reply

.has been received. Therefore, the Committee decided to forward the applicant's ieply to MSME
for examination of the case.

The case stands deferred.

ICase No.:263/14/81-

IALC2/2018

:HQ File

ICase No.:266/14/81-

IALC2/2018

1HQ File

‐Case No.:270/14/81-

ALC2/2018

Parり Namc:AXORA    Mcet No/Date:9/81-
RESOURCES LIMITED. IALC2/2019

107.08.2019

Party Name:JINDAL   Meet No/Date:9/81-

QUAIン ITY TUBULAR  ALC2つ 019
ILIMITED

IRLA File

07.08.2019

Lic.Noノ1)ate:0510409539

Status:

Approved

Status:

Approved

:01/81/050/00984/AM19/  :05/23/040/00434/AM19/  3101.2019

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments dated 07.08.2019 given by Consultant (TEC-3)with the
condition that the grade of steel to match in import & export:

Ｓ‐
．
Ｎ。

ITCHS
Code

Import Item Recommended
Quanti8

I 73041110
SEAMLESS STAINLESS STEEL PIPES(HOT

wHED)GRADE 316/316L/1.4404
53.58 MT

う
ん 73041110

SEAMLESS STAINLESS STEEL PIPES(HOT
FINISHED)GRADE 321/321H/1.4541-1.4878

20.36 MT

73041110
SEAMLESS STAINLESS STEEL PIPES(HOT
FINISHED)GRADE 304/304L/1.4571‐ 316TI

35.45 MT

IRA concemed may take sulable cOnsequenjJ acuon accOrdingly

Pa」りName:JINDAL SAW IMcet No/Datc:9/81-
LIMITED           IALC2/2019

107.08.2019

114 IHQ Fiiも
       ~    |だ LA liiさ

~ ~
Lic.No/Datc:0510409551

:01/81/050/00988/AM19/   :05/23/040/00480/AM19/   101.02.2019

ICasc No.:274/14/81-

AI」 C2/2018
Party Name: P.M. IMeet No/Datc:9/81-   status:
ELECTRO AUTO PVT.  IALC2/2019
LTD. 07.08.2019

HQ File            ‐RLA File           Lic.No/Datc:0310826802 1Rttccted l

H5:91/81/050/00992/AM19/  :03/95/040/01147/AM19/  lo4.02.2019       1     1

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
ras per written comments dated 07.08.2019 given by consultant (TEC-3). (copy enclosed)
RA c-onc er-ned may take suitab le_,cons-equenti al action accord in giy.

Decision: The Committee considered the case as per agenda and noted thar a deficiency letter
seeking certain information as raised by MSME was scnt to the applicant on 29.05.2019 and
followed by final reminder on25.06.2019. However, no reply has been received yet. Hence, the,
committee decided to reject the case under intimation to RA, Mumbai.
RA concerned may take suitable consequential action accordingly.

lrstry ot L:o
Udyog Bhe 諦

“
Ｄ
ｕ

Ｗ

）
ｌｅ
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‐  ICase No.:284/14/81-    Parυ  Name:DISHA AUTO IMcct No/Date:9/81-   Status:
|  IALC2/2018          1COMPONENTS PVToLTD.IALC2/2019        1

107.08.2019

1  1HQ File            lRLA Filc           Lic.No/Datci03 10826973 Deferrcd 
‐

IH61:014,1/0,9/01902(今 Yl?`  |:91/?1/919409?76/AM19/  11.02.2019       1     :
‐   1)ecision:Thc Comlllittcc considered the casc as pcr agenda and noted that the applicant's reply

l   ,wasscntto MSME on 02.08.2019 for exalnination ofthc case.However,no conlments havc been‐

|  lreCe市 ed yct.Hcnce,the Commi■ce dccidcd to wait for comments                 l

l  lThc casc stands deferred.

.:01/81/050/01000/AM19/'i0512310401004951AM191 11.02.2019
I l7 Decision: The Comminee considered the case as per agenda and noted that the case was referred

:to MSME on 05.04.2019 for examination of the case followed by reminder on 16-07-2019.

rHowever, no comments have been received yet. Hence, the Committee decided to remind them to,

expedite the comments.

The case stands deferred.

ICase No。 :282/14/81-

:ALC2/2018

1HQ File

ICase No.:286/14/81-

IAl」C2/2018

1HQ Filc

ICase No.:285/14/81¨
‐ALC2/2018

1HQ File

Pa●y Name:GRUNER
IINDIA PRIVATE
ILIMITED

IRLA File

Paty Name:TATA
INTERNAT10NAL
LIMITED

RLA File

Mcct No/Datc:9/81-    Status:

AIンC2/2019       1
07.08.2019

1Lic No/Datc:0510409632 1Deferrcd

IMcct No/Date:9/81-    Status:

IALC2/2019
107.08.2019

Lic.No/Datc:0210208972 Dcferrcd
‐12.02.2019

Parり Namc:SUBHAM   IMcct No/Datc:9/81-   Status:
ENGINEERING WORKS  ALC2/2019

107.08.2019

RLA File Lic.No/Date:03 I 0826989 Rejected

:01/81/050/01004/AM19/ :03l95l040l0t112lAMl9l 12.02.2019

ll8 Decision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

:29.05.2019 and followed by final reminder on24.06.2019. However, no reply has been received
,yet. Hence, the Committee decided to reject the case under intimation to RA, Mumbai.

'RA .on.erned may take suitable consequential action accordingly.

119
|:01/81/050/01003/AM19/   1o2/24/040/00166/AM19/

tDecision: The Committee considered the case as per agenda and noted that the copy of

rapplication was sent to Consultant (TEC-3) on 20.06.2019 for examination of the case. However,

,no comments have been received yet. Hence, the Committee decided to wait for comments.

:

The case stands deferred.

*offi-
ov. oiriior Ceneral of Foreign T-rad.e

;'ir.;i;;;i; ceneral or Foreisn rra.de

iii.iri* 
"t 

comr4erce & lndustry
''"'u-iiog gnawan' Nevr Delhi
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RLA File Lic.No/Datc:0310827010 1Dcferred

nO :01l81l050l0l001lAMl9l :03lgst} )t}t148tAM19t 13.02.2019

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
19.06.2019 and followed by final reminder on27.07.2019. However, no reply has beln received
yet. Hence, the Committee decided to wait for reply of the applicant.
The case stands deferred.

ICase No.:289/14/81¨

ALC2/2018

HQ File

ICase No。 :290/14/81-

ALC2/2018

HQ Filc

'Case No.:292/14/81-

IALC2/2018

1HQ Filc

:01/81/050/01010/AM19/

Parサ Name:R R KABEL  IMeet No/Datei9/81-
LIMITED            ALC2/2019

107.08.2019

Parサ Name:P00NAM  IMcet No/Datc:9/81-
ENTERPRISES,       IALC2/2019

1                       107.08.2019

Status:

Status:

RLA Filc Lic.No/Datc:0310827051‐ Defcrred

Status:

:01/81/050/01008/AMl9/ :03t95t040t01088/AMl9/ 14.02.2019

rrr D.l1.ion: The Commiftee considered the case as pcr agenda and noted that a deficiency letler
'-'seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

21.06.2019 and followed by final reminder on 27.01.2019. The applicant vide email dated
21 .07 .2019 informed that the documents are under preparation and'requested some time to
fumish the requisite information. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

ciζ

`ヽ

ようOi′ i´,811   ‐11● ヽ血 さ:十RA16MЁё 
‐
M861ヽ6わ五i`う′恵i:

ALC2/2018          1NDIA PVT LTD       ‐ALC2/2019
‐                       10708.2019

HQ File           ‐RLA File lLic.No/Date:0710H4552,Dcferrcd
101/81/050/01009/AM19/   :07/24/040/00260/AM19/   1402.2019
122 Decision:The Committcc cOnddcred the case as pcr agcnda and nOted that DPIIT informcd宙

de
U.0.No.:P_47011/215/2019_TSW dated 07.08.2019 that the case docs not pertain to it and inay

be consulted with MsME.Thercforc,thc cOmmitec decided to rcfer the case to MSME for
lcxanlination ofthc casc

lThc cttc stands defcrred.

123

:05ノ24/040/00629/AM19/   15.02.2019

Decision: The committee considered the case as per the agenda and noted that
has updated the spreadsheet showing that the AA has been issued by it on
approved in M. No. 06/81 dated 13.06.2017 for the same applicant. Therefore,
decided to withdraw the case from the agenda.

Case is withdrawn.

Parけ Name:MAURIA   IMect NoノDatc:9/81-   status:
IUDYOG LTD        IALC2/2019        1
1                       107.08.2019

IRLA Filc Lic.No/Date:0510409679‐ Withdrawn

RA, New Delhi
repeat basis as

the Committee

cle

ide

tリ
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Party Namc:TRASCCON  IMeet No/Date:9/81-    Status:
INTERCONNECTION   IALC2/2019
SYSTEMS PRIVATE    07.082019
LIMITED            I

,r, HQ File RLA File Lic.No/Date:0710114562 Defened
''* :0ll8l/050/01013/AMl9/ :071241040100261lAMlgl 15.02.2019

Decision: The Comminee considered the case as per agenda and noted that the copy of
rapplication was sent to MeitY on 12.07.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.
The case stands deferred.

Case No.:295/14ノ 81-

ALC2/2018

‐
Case No。 :298/14/81-
IALC2/2018

‐HQ Filc

‐Casc No。 :305/14ノ81-

ALC2/2018

1HQ File RLA File

,:01/81/050/01016/AMl9/ :051231040100504/AM19/ .18.02.2019

Decision: The Committee considered the case as per agenda and noted that MeitY has soughtthe

- _ following information from the applicant videletter. No.: l7(14)/2019-IPHW dated25.06.2019:
125

l. Details of export and import items and its applications.
' 2. Quantity of import item required for manufacturing one unit of export product for each
' export item separately.

3. Wastage claim in manufacturing process.

4. Justification of wastage.

,The case stands deferred.

Parサ Name:DELTA    IMect No/Date:9/81-   Status:
ELECTRONICS INDIA   ALC2/2019
PRIVATE LIMITED     07.08.2019

RLA Filc ILic.No/Date:0510409688 1Defcrrcd .

Parり Name:APL APOLLO IMeetNo/Date:9/81-  IStatus:
TUBES LIMITED      IALC2/2019        1

107.08.2019            1

,rU :0118110501010231AM191 :051231040100501/AM19/,25.02-2019

Decision: The Committee considered the case as per agenda and noted that the applicant's reply

was sent to Consultant (TEC-3) on 01.08.2019 for examination of the case. However, no

comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.:22/2/81-
IALC2/2019

HQ File RlフA File Lic.No/Date:0310827315‐ Defcrrcd

101/81/050/01108/AM19/   :03/95/040/012667/AM19/   26.02.2019

Decision:The Comnlittee considercd thc case as pcr agcnda and noted thatthc case、 vas rcfcrred

to MSME on 20.06.2019 for cxamination ofthc case.Howevcr,no commcnts havc bccn rcccivcd

lyct.Hencc,the Cornlnittcc dccidcd to rcnlind thcm to expcditc thc colnrnents.

Thc case stands deferred.

39 1 Page 60

Lic.No/Datc:0510409773 1Defcrred

Paty Namc:PRECIS10N  Meet No/Datc:9/81-   Status:
METALS            IALC2/2019

107.08.2019
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Case No.:383/14/81-

ALC2/2018

ICase No.:387/14/81-

IALC2/2018

1HQ File

Parサ Name:
PARAMOUNT
COMMUNICATIONS
LTD.

RLA File

Mcct No/Date:9/81-    status:

ALC2/2019       1
07.08.2019            1

Lic.No/Datc:05 10409820 1Defcrred

Parサ Namc:SINGHANIA Meet No/Date:9/81-   Status:
‐
ALU―FOIL CONTAINERS ALC2/2019        1
MANUFACTURING C0  07 08.2019        ‐

IHQ File           lRLA Filc           Lic.No/Date:0510409786‐ Deferred l

1281914,19,0491191件 Yl?` P,?1491999,91/AM19/ 26.02.2019           
‐

IDecision:The Committcc considered the case as per agcnda and noted that a dencicncy le“ erl

lSeCking Certain infollllation as raiscd by Consuhant(TEC-3)was sent tO the applicant onl
11906.2019 and followed by inal rcmindcr on 27.07.2019 HOwever,no reply has been rece市 ed

lyCt.Hencc,the Committee decided to wait for reply ofthe applicant.              |
IThc case stands dcfcrred.

ICase No.:388/14/81¨     Parけ Name:AXORA    IMcct No/Datc:9/81-   Status:  
‐

ALC2/2018 RESOURCES LIMITED. IALC2/2019        1
‐07.08.2019            ‐

HQ File RLA File Lic.No/Dare:021020902t Deferred

,rr::011811050/01 106/AM19/ :021241040t00181/AM19/ 28.02.2019

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply
,was sent to MSME on 06.08.2019 for examination of the case. Therefore, the Committee decided
ito wait for comments.

The case stands deferred.

1130191(1119'9イ9119,管Yl?`_9,(?γ 919ρ9,?0/AM19/ 128.02.2019      1
1Decision:The COmmittee cOnsidered the case as per agenda and noted that a denciency lctter
sccking certain infOrmatiOn as raised by COnsultant(TEC-3)was sent tO thc applicant On

15.07.2019.HOwevcr,no reply has becn rcccivcd yet.Hcnce,thc COmmittee dccided to wah for

lreply ofthe applicant.

.The case stands defcrred.

Case No.:58/2/81-     IParν  Name:        IMeet No/Date:9/81-  lstatus:
,ALC2/2019          ‐voESTALPINE VAE VKNIALC2/2019        1

1     躙を3剛ERLY 9・∝2∝9  1
1HQ File             RLA File Lic.No/Date:0510409887 1Dcferred

131914'1(9,9191111争γl?イ  :9,(719199979?晨 M19/ .08.03.2019      1
1Decision:The cOmmittee cOnsidercd the case as per agenda and noted that the cOpy of
lapplicatiOn was scntto MSME for cxalnination Ofthc case on 24.05.2019f01lo、

vcd by a rcminder

lon l1 07.2019.HOwcver,no comments have bcen rcccived yet.Hence,thc COmlnittee decidcd tO
lrenlind again MSME for expediting the cOnllnents.

IThc casc stands dcfcrrcd.
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Paty Name:PLANSEE   Meet No/Date:9/8卜     Status:
INDIA HIGH        ALC2/2019
PERFORMANCE      07.08.2019        ‐

|  ‐                  MATERIALS PVT LTD  I               I

I  ,HQ File            RLA Filc           Lic.No/Datc:0710H4697 1Deferred l
1321:01/81/050/01177/AM19/  :07/24/040/00257/AM19/  22.03.2019                ‐

1   1)ecision: The Cominittcc considcrcd thc casc as pcr agcnda and notcd that the copy of

l  lppliCation was sent to Consultant(TEC-3)on 06.08.2019 for examination of the case.|
|  ITherefOre,the Committcc dccidcd to wan for comments.

|  IThe ctte stands defcrred.

Case No.:91ノ2/81-
‐ALC2/2019

ICasc No.:86/2/81-

ALC2/2019

iCase No.:94/2/81-

IALC2/2019

1HQ File

ICasc No.:2/2/81¨

IAI」C2/2019

1HQ File IRLA File

Paty Name:SATURN    IMcct No/Datc:9/81-
INDUSTRIES,        ALC2/2019

07.08.2019

IHQ Filc            RLA File           Lic.No/Date:0710H4695 1Deferred ‐

1331:01/81/050/01172/AM19/   107/24/040/00288/AM19/   122.03.2019                      1

1)ecision: The Cominittcc considered the casc as per agcnda and notcd that thc copy ofl

application was sent to Consultant(TEC-3)on 25.06.2019 for cxaminalon ofthc casc.Howcver,|
ino comments havc bccn received yct.Hcncc,thc Committcc decided to、 vait for comments.      .

.Thc casc stands dcferred.

Status:

Parり Name:HVR SOLAR IMeetNo/Datc:9/81-   Status:
PRIVATE LIMITED     :ALC2/2019

‐
07.08.2019

RLA Filc Lic.No/Date:05 I 041 0028 Approved
,:01/81/050/01 180/AMl9/ :05123104010057l/AMl9/ 25.03.2019

Decision: The Commirtee considered thc case as per agenda and decided to fix the ad-hoc norms

I34 on repeat basis as approved for AA No. 0510408709 dated29.11.2018 in Meeting No.03/81
dated 15.05.2019 as per written comments given by Consultant (TEC-3) as under:

:

1. Quantity of import item may be allowed on net to net basis as per General Note-4'

, rNote: Specification of cells would be as given in reply letter dated 25.07.2019. (Copy

.enclosed)

. RA concerned may take suitable consequential action accordingly.

Party Namc:JINDAL SAW McctNo/Datc:9/8卜    Status:
LIMITED            ALC2/2019

0708.2019

Lic.No/Date:0510410092 Defcrred

:01/81/050/00002/AM20/   :05/23/040/00583/AM19/   2903.2019

135 1Decision:Thc Commitcc considcrcd thc casc as pcr agcnda and dccidcd to scck from thc

iappliCant to fumish fo1lowing informajon as pcr writcn comments given by Consuhant(TECI

13):

1  1.TO providc dctails of surfacc area of pipe to bc coatcd.
1    2.  

′
ro prOvidc details ofthickness of each coating.

IThc casc stands dcfcrrcd.
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Case No.:10/2/81¨

ALC2/2019

HQ File

Paty Name:」AIN FGL
METAL INDUSTRIES

Meet No/Datc:9/81-

ALC2/2019
07.08.2019

Status:

Lic.No/Date:0410165406 1Deferred

02.04.2019            1

RLA File

,rU,:01/81/050/00010/AM20/ :0412410401002841AM19/

Case No.:17/2/81-

ALC2/2019

'Decision: The Committee considered the case as per agenda and noted that DPIIT informed vide
U.O. No.: P-47011119912019-TSW dated 05.08.2019 that the case does not pertain to it and may
be consulted with MSME. 'fherefore, the Committee decided to refer the case to MSME for
examination of the case.

rThe case stands deferred.

Paty Name:UNIVERSAL IMcct No/Date:9/81-   Status:
FLEXIBLES PVT.LTD.  ALC2/2019

107.08.2019            1

HQ File RLA File Lic.No/Date:0710114751 Deferred
l31:01l81l050l00017lAM20l:07l24l040l00307l^Ml9ll10.04.2019

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply
;was sent to Consultant (TEC-3) on 05.08.2019 for examination of the case. Therefore. the
Committee decided to wait for comments.
The case stands deferred.

'Case No.:1/3/81-IALC2/2019

1HQ File

ICase No.:6/3/81-

IALC2/2019

1HQ File

IPartyNamc:SEIKODENKI IMeetNo/Date:9/81-
IINDIA PRIVATE LIMITED 

‐
ALC2/2019

1                         07.08.2019

RLA File

Pary Namc:C.L.GUPTA  Mcet No/Datc:9/81-   Status:
EXPORTS LTD.      IALC2/2019         1

107.08.2019            ‐

RLA File Lic.No/Эatc:2910025392 Deferrcd

Status:

Lic.No/Datc:0410165474 Deferrcd
,:01/81/050/000211AM201 :0412410401000031AM20t 15.04.2019

Decision: The Committee consideied the case as per agenda and noted that MeitY has sought the
. ^^ following information from the applicant vide letter. No.: l7(26)/2019-IPHW dated 01.08.2019:
138

I . Details of export product.
, 2. No. of import item required for manufacturing one unit of export product for each export

item separately.
, 3. Wastage claimed in manufacturing process.

' 4. Justification thereof.

,The case stands deferred.

|:01/81/050/00026//AM20/   :29/24/040/000011ヽ M20/   16.04.2019
139 1ecisお i:缶さc。島轟htcさ conζ ttcred iAc tasc as per agenda ind五 6tcd thtt thさ copy 6f
lppliCatiOn was scntto MSME for examination ofthc casc on 24.05 2019 followcd by a reminder

on H.07.2019.Howcvcr,nO Commcnts havc becn reccivcd yct.Hcncc,the Committcc decided to
remind again MsME for expcditing thc comments.

|  IThC Case stands deferred.
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,Case No.:7/3/81¨

IALC2/2019

1HQ Filc

14091(81/0,9/90027件
M20/

Case No.:17/3/81¨

AI」 C2/2019

ICase No.:23/3/81-

IALC2/2019

1HQ File

Patt Namc:TAMRA
DHATU UDYOG
PRIVATE LIMITED

RLA File

Paty Namc:TBEA
ENERGY(INDIA)
PRIVATE LIMITED

Parけ Name:GANGES
INTERNATIONALE(P)
LTD.,

RLA Filc

Meet No/Date:9/81-    Status:

ALC2/2019
07.08.2019

Lic.No/Date:0210209122 Deferred

Mcct No/Date:9/81-     IStatus:

ALC2/2019         1
0708.2019

Mcct No/Datci9/81-   Status:  |
ALC2/2019                1
07.08.2019

Lic.No/Datc:0410165543 Deferrcd l

Paty Namei C.L.GUPTA  ‐Mcct No/Datc:9/81-
IEXPORTS LTD        IALC2/2019

07.08.2019

IRLA File           Lic.No/Date:2910025393 1Deferred
:29/24/040/00002/AM20/   16.04.2019            1

Status:

Decision: The Committee considered the case as per agenda and noted that the copy of
application was sent to MSME for examination of the case on 24.05.2019 followed by final
reminder on 11.07.20 19. However, no comments have been received yet. Hence, the Committee
decided to remind again MSME for expediting the comments.
IThc case stands deferred.

ICase No.:8/3/81-

IALC2/2019

1HQ File

1   101/81/050/00028/AM20/   :02/24/040/00005/AM20/   123.04.2019            1
1411btti:ibif ilさ

ё6轟

“

i138 86Aζ ia8:3a th6`五ζ6基 おもr ageha五 五五a h616d that thさ 661,61
1  1appliCation was sent to MSME for examination of thc case on 24.05.2019 followed by ind
‐  lrCmindcr on ll.07.2019.Howcvcr,nO Commcnts have becn reccivcd yct.Hence,thc Committee
l  decided tO remind again MSME for expediting the commcnts.

|  :The casc stands dcfcrrcd.

IHQ File            lRLA File           Lic.No/Datc:3410045082 1Deferrcd
l:01/81/050/00037/AM20/   134/24/040/00034/AM20/   126.04.2019            1

142 1DecisioA:十 he ё6島

“

iteさ consiacicd tAも tasc as pCr agenda and noted that the copy of

application was sent to DHI for cxamination ofthe casc on 27.05.2019 fo1lowed by a rcminder

on 12.07.2019.Howevcr,no comments havc bccn received yct.Hcncc,thc Commi■cc decidcd to

lremind again DHI for cxpcdling the commcnts.

IThe casc stands deferred.

:01/81/050/0OO43lAM20l :041241040100005/AM20/ 01.05.2019

143 Decision: The Commiftee considered the case as per agenda and noted that the copy of
lapplication was sent to MSME for examination of the case on 24.05.2019 followed by a reminder

on 11.07.2019. However, no comments have been received yet. Hence, the Committee decided to

rremind again MSME for expediting the comments.

The case stands deferred.
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Case No。 :1/5/81-

ALC2/2019

HQ Filc

:01/81/050/00050/AM20/

Meet No/Datc:9/81-

ALC2/2019
07.08.2019

Status:

:

Deferred

Decision: The Committee considered the case as per agenda and noted that the copy of
application was sent to MSME on 02.08.2019 for examination of the case. However. no
comments have been received yet. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.:7/5/81¨

ALC2/2019
Parfy Name: KRYFS
POWER COMPONENTS
LIMITED

ALC2/2019
07.08.2019

Mcet No/Date19/81¨

ALC2/2019
07.08.2019

,Status:

I   Case No.:15/5/81-
|  IALC2/2019

Party Name:DISHA AUTO
ICOMPONENTS PVToLTD.

Status:

noted that the copy of
the case. Therefore, the

RLA Filc           Lic No/Date:03 10829026 1Deferred
4/AM20/   :03/94/040/00096/AM20/    14.05.2019            1

Decision: The Committee considered the case
lication 、vas sent to MSME on 06.08.2019

ttee decided to wait for comments.

case stands deferred.

as per agenda and
for examination of

RLA File

:03/94/040/00103/AM20/

Status:

Lic.No/Datc:0310829084 1Defcred

Decision:
cation

16.052019            1

The committee considered the case as per agenda and noted that
was sent to Consultant (TEC-3) on 06.08.2019 for examination

the Committee decided to wait for comments.

case stands deferred.

the copy of
of the case.

:02/24/040/00008/AM20/
Lic.No/Date:0210209151

06.05.2019

:01/81/050/00064/AM20/

:01/81/050/000651AM20/

3ぱ感譜::lttJFodgn■
ade

al of Fore19n Trade

Ministry of COmmerCe&lndustry
UdyOg Bhawan,New Delhi
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Paty Name:APL METALS
LIMITED

144

RLA Filc

HQ File IRLA Filc Lic.No/Date:031 0828816 1Dcferred

,0, :01/81/0501000561AM201 :031941040100068tAM20t 01.05.2019

Decision: The Commiflee considered the case as per agenda and noted that the copy of
application was sent to MoS on 02.08.2019 for examination of the case. However, no comments
have been received yet. Hence, the committee decided to wait for comments.

The case stands deferred.

Case No.:16/5/81-

ALC2/2019

HQ File

Paty Namc:APAR
INDUSTRIES LIMITED

Mcct No/Datc:9/81-

ALC2/2019
107.082019



IHQ Filc            lRLA Filc           Lic.No/Datc:03 10829099 1Deferred

1481914'1/9,0/00077/今
M子
9/  :0,`?4(919/99121/AM20/  117.05.2019       

‐

11)ecision: Thc Committee considered the case as per agenda and noted that the copy of

lappliCation has bccn referred to MSME on 07.08.2019 for cxamination ofthe case.Therefore,the
lCommittcc dccidcd to wait for comments

lThc casc stands dcferred.

Paty Namc:PEARL     Meet No/Date:9/81-
INSULATIONS PVT.   ALC2/2019
LIMITED           07.08.2019

HQ File RLA File Lic.No/Date:0710114910 Deferred

,0, :01/81/0s01000161AM201 :07 12410401000231 AM20l 17.0s.2019

'Decision: The Committee considered the case as per agenda and noted that the copy of
application was sent to Consultant (TEC-3) on20.06.2019 for examination of the case. However, ,

'no comments have been received yet. Hence, the Committee decided to wait for comments.

,The case stands deferred.

ICase No。 :28ノ 5/81-

IALC2/2019

ICase No.:27/5/81-

:ALC2/2019

ICase No.:38/5/81¨

IALC2/2019

‐HQ File
:01/81/050/000871AM20/

Paty Namc:APAR
INDUSTRIES LIMITED

Paty Name:DISHA AUTO IMeet No/Date:9/81-   Status:
ICOMPONENTS PVT.LTD.IALC2/2019
1                       '07.08.2019

Status: I

‐
Mcct No/Date:9/81-    Status:

ALC2/2019
0708.2019

RLA Filc            lLic.No/Datc:0310829233 1Dcfcrrcd
:03/94/040/00129/AM20/   .24.05.2019

150
Decision: The Committee considered the case as per agenda and noted that the copy o[
:application was sent to Consultant (TEC-3) on 30.07.2019 for examination of the case. However,'

ino comments have been received yet. Hence, the Committee decided to wait for comments.

iThe case stands deferred.

Offline Cases:

辟脚 _地Ⅲfi瀾馴譜騨f3礎ヽ。l脅:濡
tり

Casc No.:15/37/81-ALC2/2011 Bharat Heavy Electricals Limited Status

Meeting Nurnber: 9/81 HO Filc No:01/81/050/00302/AM12/DES― II

Datcd:07.08.2019 RLA Filc No:05/23/040/00199/AM12/ Approved

Subject: Rcquest for ratiflcation of norlns in respect of

advancc  authorization  no.  0510305231  dated

14.10.2011.

D"ii.ion: The Committee considered the case as per agenda noted that the case was rejected in

Meeting No. 12l13 dated 04.09.2012 on the grounds that the goods imported under this AA have been

supplied'as such'and hence not covered under deemed export supplies as per PC 50 dt.28.12.2011.

However, the party represented against the rejection and submitted detailed literature and drawings.

The case was referred to PIC on 16.07.2019 to have clarification on the admissibility of above AA in
view of PC 50 dt.28.12.2011.
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The Committee noted that Policy Interpretation Committee in its meeting fretA on tO.Ol.2}lg hN
decided that such supplies would be admissible as deemed export and also eligible for Advance
Authorization. Therefore, the Committee decided to fix the ad-hoc norrns as per written comments
given by DHI vide U. O. No.: DES-2/BHELIPEM-1-2019-HEI dated04.04.2Ot9. (Copy enclosed)

RA concemed may take suitable consequential action accordi

う
ん

Case No.:6/37/81-ALC2/2011 Bharat Heavy Electricals Limited Status
Meeting Number: 9/81 HQ Filc No:01/81/050/00293/AM12/DES― II
Dated:07.08.2019 RLA Filc No:05/23/040Ю0196/AM12/ Approved
Subject: Rcquest fOr ratiflcation of norms in respect of

advance  authorizatiOn  nO.  o510305232  dated

14.10.2011.

Decision:TheCommitteeconsideredthecaseasperagendffiatthecase
was rejected in Meeting No. l2l13 dated04.09.2012 on the grounds that the goods imported under this
AA have been supplied 'as such' and hence not covered under deemed export supplies as per pC 50 dt.
28.12.2011. However, the party represented against the rejection and submitted detailed iiterature and
drawings. Hence, the case was referred to PIC on 16.07.2019 to have clarification on the admissibility
of above AA in view of PC 50 dt. 28.12.2011 .

The Committee noted that Policy Interpretation Committee in its meeting held on 16.07.2019 has
decided that such supplies would be admissible as deemed export and also eligible for Advance
Authorization. Therefore, the Committee decided to fix the ad-hoc norrns as per written comments
given by DHI vide U. O. No.: DES-2/BHEL/PEM-1-2019-HEI dated 04.04.2019. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Casc No.:11/45/81-ALC2/2009 Bharat Heavy Electricals Limited Status
Meeting Number: 9/81 HQ File No:01/81/050/00441/AM10/DES― II
Dated:07.08.2019 RLA File No:05/23/040/00164/AM10/ Approved
Subject: Request fOr ratincation Of nolllls in respect of

advance  authOrization  nO.  0510257036  dated

28.01.2010.

lcred the case as per agcnda. The Committec obscrved that the caseDecision:The Committee cOnsid

was raccted in Meeting No.12/13 dated 04.09.2012 on the grounds that the goods imported under this

AA have been supphed`as such'and hence not covered under deemed expOrt suppHes as per PC 50 dt.

28.12.2011. HO、vever,the party represented against thc reJectiOn and submitted deta‖ ed literature and
drawings.Hence,the case was referred to PIC On 16.07.2019 tO have clariflcation on the admissibHity

ofabove AA in view ofPc 50 dt.28.12.2011.

The Comlnittee noted that POlicy lnterpretation Conlmittee in its meeting held On 16.07.2019 has

dccidcd that such supplies would be admissiblc as deemed export and also cHgible fOr Advance

Authorization. Thereforc,the Committec decided tO flx the ad_hOc norrns as per written conlmcnts

g市en by DHI宙 de U.0。 No.:DES-2/BHEL/PEM-1-2019_HEI datcd 04.04.2019.(COpy cnc10sed)

●
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Case No.:3/43/81-ALC2/2009 Bharat l{cavy E,lectricals Li rnited Status
Meeting Nurnber: 9/81 HO Filc No:01/81/050/00418/AM10/DES― II

Datcd:07.08.2019 RLA File No:05/23/040/00135/AM10/ Approved
Subject: Request for ratiflcation of norrns in respect of

advance  authorization  no.  0510255677  dated

06.01.2010.

Decision:The Committee considered the case as per agenda. The Committee observed that the case was
rejected in Meeting No. 12113 dated 04.09.2012 on the grounds that the goods imported under this AA
have been supplied 'as such' and hence not covered under deemed export supplies as per PC 50 dt.
28.12.2011. However, the party represented against the rejection and submitted detailed literature and
drawings. Hence, the case was referred to PIC on 16.01.2019 to have clarification on the admissibility
of above AA in view of PC 50 dt.28.12.2011.

The Committee noted that Policy Interpretation Committee in its meeting held on 16.07.2019 has
decided that such supplies would be admissible as deemed export and also eligible for Advance
Authorization. Therefore, the Committee decided to fix the ad-hoc norrns as per written comments
given by DHI vide U. O. No.: DES-2/BHEL/PEM-1-2019-HEI dated04.04.2019. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Casc No.:10/45/81¨ ALC2/2009 Bharat Heavy Electricals Limited Status

Meetins Number: 9/81 HO File No:01/81/050/00440/AM10/DES― II

Datedi 07 08.2019 RLA File No:05/23/040/00163/AM10/ Approved
Subject: Rcquest for ratiflcation of norms in respect of

advance  authorization  no.  0510257035  datcd
28.01.2010.

Decision: The Committee considered the case as per agenda. The Committee observed that the case

was rejected in Meeting No. l2l13 dated 04.09.2012 on the grounds that the goods imported under this
AA have been supplied 'as such' and hence not covered under deemed export supplies as per PC 50 dt.

28.12.2011. However, the party represented against the rejection and submitted detailed literature and

drawings. Hence, the case was referred to PIC on 16.01 .2019 to have clarification on the admissibility
of above AA in view of PC 50 dt.28.12.2011.

The Committee noted that Policy lnterpretation Committee in its meeting held on 16.07.2019 has

decided that such supplies would be admissible as deemed export and also eligible for Advance

Authorization. Therefore, the Committee decided to fix the ad-hoc norms as per written comments

given by DHI vide U. O. No.:DES-2/BHELIPEM-1-2019-HEI dated04.04.2019. (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Casc No.:20/2/81-ALC2/2012 Bharat Heavy Electricals Limited Status

Meetins Number: 9/81 HO Filc No:O1/81/050/00020/AM13/DES― II

Datcd:07.08.2019 RLA Filc No:05/23/040/00435/AM12/ Approved

Subject: Rcqucst for ratiflcation of norins in rcspect of

advancc  authorization  no.  0510317273  dated

10.02.2012.

Decision: The Committee considered the case as per agenda. The Committee observed that the case

was re.iected in Meeting No. l2l13 dated 04.09.2012 on the grounds that the goods imported under this

AA have been supplied 'as such' and hence not covered under deemed export supplies as per PC 50 dt.

28.12.2011. However, the pafi represented against the rejection and submitted detailed literqtu!-e_and
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drawings. Hence, the case was referred to PIC on16.07.2019 to have clarification on the admissibility
of above AA in view of PC 50 dt.28.12.2011.

The Committee noted that Policy Interpretation Committee in its meeting held on 16.07.2019 has
decided that such supplies would be admissible as deemed export and also eligible for Advance
Authorization. Therefore, the Committee decided to fix the ad-hoc norrns as per written comments
given by DHI vide U. O. No.:DES-2/BHEL/PEM-1-2019-HEI dated04.04.2019. (Copy enclosed)

RA concemed may take suitable consequential action accordin

7

Casc No.:9/5/81-ALC2/2009 Bharat Heavy Electricals Limited Status
Meetins Number: 9/81 HQ File No:01/81/050/00017/AM10/DES― II
Datcd:07.08.2019 RLA Filc No:05/24/040/00525/AM09/ Approved
Subject: Rcquest for ratiflcation of nollns in respcct of

advance  authorization  no.  0510237295  datcd

27.02.2009.

Decision: The Committee considered the case as per agenda. The Committee observed that the case
was rejected in Meeting No. 12l13 dated 04.09.2012 on the grounds that the goods imported under this
AA have been supplied 'as such' and hence not covered under deemed export supplies as per PC 50 dt.
28.12.2011. However, the party represented againstthe rejection and submitted detailed literature and
drawings. Hence, the case was refened to PIC on 16.01.2019 to have clarification on the admissibility
of above AA in view of PC 50 dt.28.12.2011.

The Committee noted that Policy Interpretation Committee in its meeting held on 16.07.2019 has
decided that such supplies would be admissible as deemed export and also eligible for Advance
Authorization. Therefore, the Committee decided to fix the ad-hoc norms as per written comments
given by DHI vide U. O. No.: DES-2/BHELIPEM-1-2019-HEI dated,04.04.2019- (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Case No.:1/21/81-ALC2/2017

…

CI P」Vate Limhcd,Mumbai Status
Meeting Number: 9/81 HQ Fllc No:01/81/050/00442/AM18/DES― II
Datedi 07.08.2019 RLA File No:03/94/040/00102/AM18/ Deferred
Subject: Request for revision of ratifled norins in respect of

advance  authorization  nO.  o310815526  dated

05.09.2017.

Decision:TheCommitteeconsideredthecaseaSp".th
Meeting No.03/81 dated 14.08.2018 allowing the wastage of 23Yo. The applicant vide letter dated
l8'8.2018 requested to allow wastage on repeat basis as given to it in other cases in Special Norms
Committee Meeting dated 12.12.2017. However, it was also noted that the applicant was directed to
submit certain information as per advice of Consultant (TEC-3) during personal hearing dated
26.06.2019.

The applicant's reply was forwarded to Consultant (TEC-3) on 06.08.2019 for examination of the case.
Therefore, the Committee decided to wait for the comments.

The case stands deferred.
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Casc No.:2/21/81-ALC2/2017 Kirtanlal Stccl Private Limitcd,Mumbai Status
Meeting Number: 9/81 HQ File No:01/81/050/00443/AM18/DES― II
Dated:07.082019 RLA File No:03/94/040/00105/AM18/ Deferred
Subject: Requcst for revision of ratifled norms in rcspect of

advance  authorization  no.  0310815527  dated

05,09.2017.

Decision: The Committee considered the case as per the agenda noted that the case was approved in
Meeting No. 03/81 dated 14.08.2018 allowing the wastage of 23%o. The applicant vide letter dated
18.8.2018 requested to allow wastage on repeat basis as given to it in other cases in Special Norms
Committee Meeting dated 12.12.20 17. However, it was also noted that the applicant was directed to
submit certain information as per advice of Consultant (TEC-3) during personal hearing dated
26.06.2019.

The applicant's reply was forwarded to Consultant (TEC-3) on 06.08.2019 for examination of the case.
Therefore, the Committee decided to wait for the comments.

The case stands deferred.

10

Casc No.:2/23/81-ALC2/2017 Kirtanlal Steel Privatc Lilllited,Mumbai Status
Meeting Number: 9/81 HQ Filc No:01/81/050/00501/AM18/DES― II
Datcd:07.08.2019 RLA Filc No:03/94/040/00529/AM18/ Deferred
Subject: Request for ratification of norms in respect of advance

authorization no. 03 1 08 I 6055 dated 29.09.20 11 .

Decision: The Committee considered the case as per the agenda noted that the case was rejected in
Meeting No. 05/81dated 10.10.2018 due to non submission of reply of deficiency letter. The applicant
vide letter dated 20.10.2018 requested to allow wastage on repeat basis as given to it in other cases in
Special Norms Committee Meeting dated 12.12.2017. However, it was also noted that the applicant

was directed to submit certain information as per advice of Consultant (TEC-3) during personal hearing

dated 26.06.2019.

The applicant's reply was forwarded to Consultant (TEC-3) on 06.08.2019 for examination of the case.
Therefore, the Committee decided to wait for the comments.

The case stands deferred.

Casc No.:H/18/81-

ALC2/2016
FITCAST FOUNDERS&ENGINEERS PRIVATE LIMITED Status

Meetins Number: 9/81 HQ File No:01/81/050/00362/AM17/DES.H
Datcdi 07.08.2019 RLA File No.108/24/040/00177/AM17/ Dcfcrrcd
Subject: Request for revision of ratifled norlns in rcspect of Advance

Authorization No.0810138679 dated 16.09.2016.

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. l9l81 dated 05.12.2017 as per SION C-1647. However, the applicant vide letter dated

20.06.2018 requested to re-fix the ad-hoc norms.

The Committee considered the case and noted that a deficiency letter seeking certain information as

raised by DPIIT vide letter No. 712531201 8-TS dated 17 .06.2019 was sent to the applicant vide email
dated 15 .07 .20 I 9. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.
The case stands deferred.
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Case No.:H//4/81-ALC2/2017 KSE ELECTRICALS PVT.LIIMITED Status
Meeting Number: 9/81 HQ File No:01/81/050//00090ハ M18/DES.H
Dated:07.08.2019 RLA Filc No:0224/040/00011/AM18/ Deferrcd

Subject: Requcst for ratiflcation of norms in respect of

Advance  Authorization  No.  0210207536  datcd

20.04.2017.

Decision: The Committee considered the case as per the agenda noted that the case was rejected in
Meeting No. l9l81dated 05.12.2017 due to non submission of reply of deficiency letter dated
21.07.2017 followed by reminder dated22.08.2017. However, the applicant vide letter dated 26.2.2018
fumished the reply with a request to fix the ad-hoc norms.

The reply was referred to MSME on 18.06.2019 for examination. Since, no comments have been
received yet, the committee decided to remind MSME for expediting the comments.

The case stands deferred.

Casc No.:54/15/81-ALC2/2014 KALPATARU   POWER   TRANSMISSION
LIMITED

Status

Meeting Number: 9/81 HQ File No:01/81/050/00511/AM15/DES.Ⅱ
Datcd:07.082019 RLA File No:08/24/040/00321/AM15/ Defcrred
Subject: Request for revision of ratifled nolHls in respect of

Advance Authorization No. 0810133891  dated
21.11.2014.

Decision: The Committee considered the case as per the agenda and noted that the car" *i. ratialed in
Meeting No. 15/81 dated 30.12.2014 as per written comments of DIPP vide U.O. No.
12116920141TSW148 dated 10.10.2015. However, the applicant vide letter dated 06.08.2018 requested
to re-fix the ad-hoc norms.

The Committee considered the case and noted that a deficiency letter seeking certain information as
raised by Consultant (TEC-3) was sentto the applicant on 15.O7.2}lg. The applicant vide email dated
29.07.2019 requested for extension of 15 days time to submit requisite information. Therefore, the
Committee decided to wait for reply of the applicant.

The case stands deferred.

14

Case No.: THYSSENKRUPP ELECTRICAL STEELINDIA PVT.LTD. Status
Meeting Number: 9/81 HQ File No:01/81/171/00013/AM19圧 )ES―H
Datcd:07.08.2019 RLA File No: Withdra、vn
Subject: Request ofThyssenkrupp Electrical Steel India pvt. Ltd. for

fixation of SION for export of Cold Rolled Grain Oriented
Silicon Electrical Steel Sheets/Coils.

Decision:TheCommitteeconsideredthecaseaspertheag.
fix the Standard Input Output Norms (SION) for export of Cold Rolled Grain Oriented Silicon
Electrical Steel Sheets/Coils made out of three different Import Items. However, EEpC vide email
dated20.5.2019 has intimated that the applicant is the sole manufacturer of Grain oriented Steel in
India. Hence, the Committee felt that no standard input & output norms can be fixed in the absence of
sufficient data. The party was advised to apply for fixation of ad-hoc norms.

ffi^
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Casc No.:46/14/81-ALC2/2016 NATIONAL STEEL AND AGRO INDUS■ tIES
LIMITED

Status

Meetins Number: 9/81 HO File No:01/81/050/00297/AM17/DES.Ⅱ

Datcd:07.08.2019 RLA Filc No.:56/24/040/00004/AM17/ Defened
Subject: Request for revision of ratifled norms in respcct of

Advance  Authorization  No.  5610004891  datcd

29.04.2016

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 2 1/8 1 dated 09.01 .20 I 8 as per MoS written comments vide UO No. 2( 1 I )/201 6-TD dated

3 1 .0 1 .20 1 8. However, the applicant vide letter dated 25.07 .20 I 8 requested to re-fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to MoS for
examination of the case on 10.08.2018 followed by a reminder on25.07.201 9. However, no comments

have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.

Casc No.:74/1/81-

ALC2/2015
NIANLY SILICON STEEL PRIVATE LIMITED Status

Meetine Number: 9/81 HO File No:01/81/050/00677/AM15/DES.Ⅱ

Dated:07.08.2019 RLA Filc No.:07/24/040/00376/AM15/ Deferred

Subject: Request for ratification of norms in respect of Advance

Authorization No. 07 I 0 I 07 472 dated 20.01 .2015 .

i)ecision: The Committee considered the case as per the agenda and noted that the case was rejected in

Meeting No. 13/81 dated 06.10.2015 due to non submission of reply of deficiency letter dated

03.01.2015 followed by reminder dated 21.08.2015. However, the applicant vide letter dated

09.03.20 1 8 furnished the reply with a request to fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to DHI for

examination of the case on20.07.2018 followed by a reminder on 12.07.2019. However, no comments

have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.

16
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Case No. TRIVENI AERONAUTICS PRIVATE LIMITED,TUMKUR Status

Meeting Number: 9/81 HO Filc No:01/81/061/00002/AM18/DES― I1/

Datcd:07.08.2019 CSEZ Filc No.1/43/2008:EOU:CSEZ/403/ Deferred

Subject: Request for fixation of scrap/wastage norms on regular basis

undir 100% EOU for manufacture and export of commercial

aircraft parts.

i per the agenda and noted that Offrce of DC, Cochin

Special Economic Zone (CSEZ), Bangalore vide their letter No. 114312008:EOU:CSEZ|403, dated

15.3.2017 has forwarded an application of Triveni Aeronautics Private Limited, Tumkur requesting for

fixation of scrap/wastage noims on regular basis under 100% EOU for manufacture and export of
commercial aircraft parts.

The Committee considered the case and noted that the copy of representation was sent to MSME for

examination of the case on 11.04.2017 followed by a reminder on 12.07.2019. However, no comments

have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.
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Case No. UNITED DRILLING T00LS LIMITED Status
Meeting Number: 9/81 HQ File No:01/81/171/00012/AM20/DES― II
Datcd:07.08.2019 KASEZ File No.KASEZ/1A/001'011‐ 12/21 Deferred
Subject: Request of United Drilling Tools Limited, KASEZ for fixation of

wastage/scrap percentage for manufacturing activity of casing
pipes with connector.

Decision: The Committee considered the case as per agenda and noted that the case was referre/ to
Consultant (TEC-3) on 30.07.2019 for examination. However, no comments have been received yet.
Hence, the Committee decided to wait for the comments.

The case stands deferred.

19

Case No. KUN AEROSPACE PRIVATE LIMITED Status
Meeting Number: 9/81 HQ File No:01/81/171/00013/AM20/DES― II
Datcd:07.08.2019 MEPZ― SEZ File No A/2011/012/EOU―TN Deferred
Subject: Request of Kun Aerospace Private Limited, ME\Z, 100% EOU,

for fixation of wastage norms for manufacture and export of
Aerospace components, parts, assemblies and eouioments

Decision: The Commiftee considered the case as per agenda and noted that the c-ase was referred to
MSME on 02.08.019 for examination. However, no comments have been received yet. Hence, the
Committee decided to wait for the comments.

The case stands deferred.

20

Case No. P00JAWESTERN METALIKS LIMITED Status
Meeting   Number:
9/81

HQ Filc No:01/81/171/00014/AM 20/DES― II

Datcd:07.08.2019 KASEZ Filc No.KASEZ/100%EOU/11/13/2002-03/Vol.1/ Deferred
Subject: Request of PoojawesternMetaliks Limited, Jamnagar, GrJ".at,

100% EOU, for fixation of wastage norns for manufacturing of
products made of imported raw material in the form of brass rods,
brass solid bars, Brass hollow bars, profile and section in addition
to routine product made out of mix metal brass scrap.

Decision:TheCommitteeconsideredthecaseaSpe.
MSME on 02.08.019 for examination. However, no comments have been received yet. Hence, the
Committee decided to wait for the comments.

The case stands deferred.

Case No.59//2/8卜 ALC2/2014 LEIGHTON                 wELSPUN
CONTRACTORSPRIVATE LIMITED

Meeting Number: 9/81 HQ File No:01/81/050/00060/AM15/DES.H
Datcd:07.08.2019 型塾工上型Ω.:03/95/040/00752//AM14/

Decision: The Commiftee considered th@ noted that thc casc was raected

Request for ratification of norms i, *rpe.t "fAdvance Authorization No. 0310764005 dated
01.012014
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Meeting No. 05/8ldated 18.06.2015 due to non submission of reply of deficiency letter dated

11.11.2014 followed by reminder dated 23.02.2015 &.29.04.2015. However, the applicant vide lefter

dated 12.06.2018 furnished the reply with a request to fix the ad-hoc norms.

The Committee considered the case and noted that the applicant's reply was forwarded to DHI for
examination of the case on 21.06.2018 followed by a reminder on 12.07 .2019. However, no comments
have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.

つ
乙
つ
４

Case No.27/22/81-

ALC2/2015
INDO C00L COMPOSITES PRIVATE LIMITED Status

Meeting Number: 9/81 HO Filc No:01/81/050/00464/AM16/DES-11/

Datcd:07.08.2019 RLA File No:04/24/040/00114/AM16/ Deferred

Subject: Request for ratification of norms in respect of advance

authorization no. 0410160874 dated 05.08.20 I 5

Decision: The Committee considered the case as per the agenda noted that the case was rejected in

Meeting No. l8/Sldated 29.11.2016 due to non submission of reply of deficiency letter dated

03.05.2016 followed by reminder dated 11.01.2016. However, the applicant vide letter dated

28J2.2016 furnished the reply with a request to fix the ad-hoc norns.

The Committee considered the case and noted that the copy of reply has been referred to Consultant
(TEC-l) on 07.08.2019 for examination of the case. However, no comments have been received yet.

Therefore, the Committee decided to wait for the comments.

The case stands deferred.

０
４

Case No.:37/20/81-

ALC2/2016
PUNJAB STAINLESS STEEL INDUSTRIES Status

Meetins Number: 9/81 Ho File:01/81/050/00470/AM17/DES― I1/

Datedi 07.08.2019 RLA File:05/24/040/00441/AM17/ Deferrcd

Subject: Request for ratification of norms in respect of Advance

Authorization No. 051040063 1 dated 06.12.2016.

neciiion: The Committee considered the case as per the agenda noted that the case was rejected in

Meeting No. 03/81 dated 02.05.2017 due to non submission of reply of deficiency letter dated

07.02.2017 followed by reminder dated 01.04.2011. However, the applicant vide letter dated

25.07.2017 furnished the reply with a request to fix the ad-hoc norrns.

The Committee considered the case and noted that the copy of reply was sent to DPIIT for examination

of the case on 06.11.2017 followed by a reminder on 12.07.2019. However, no comments have been

received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.
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Case     No.29/6/81-
ALC2/2016

R.R.KABEL LIMITED Status

Meeting Number: 9/81 HQ File No:01/81/050/00095/AM17/DES.I1/
Dated1 07.08.2019 RLA File No:03/95/040/00709/AⅣl16/ Deferred
Subject: Request for revision of ratified norms in respect of Advance

Authorization No. 03 1 080 1 720 dated 12.0 1 .201 6.
Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 09/81 dated 26.07.2016 as per the written comments of the DIPP vide U.O. No.
1216112016-TSW/49 dated 26.072016. However, the applicant vide letter dated 26.09.2017 requested
to re-fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to DPIIT for
examination of the case on 10.04.2018 followed by a reminder on 12.0'7.2019. However, no comments
have been received yet. Hence, the committee decided to wait for the comments.

The case stands deferred.

25

Case   No.29/6/81-
ALC2/2016

JINDAL SAW LIMITED Status

Meeting Number: 9/81 HQ Filc No:01/81/050/00051/AM17/DES― H
Dated:07.08.2019 RLA File No:05/23/040/00508/AM16/ Deferred
Subject: Request for revision of ratified ad-hoc norms in respect of

Advance Authorization No. 0510397868 dated 09.03.2016.
Decision: The Committee considered the case as per the agenda and noted that the case was ittified in
Meeting No. 14l81 dated 04.10.2016AA as per DIPP comments vide U. O. No. l2l83lZOl6-TSW75
dated0411012016. However, the applicant vide letter dated20.02.2019 requested to re-fix the ad-hoc
norms.

The Committee considered the case and noted that the copy of representation has been refened to
Consultant (TEC-3) on 07.08.2019 for examination of the case. However, no comments have been
received yet. Therefore, the committee decided to wait for the comments.

The case stands deferred.

26

Case  No. 18/17/81
ALC2/2015

JINDAL SAW LIMITED Status

Meeting Number: 9/81 HQ Filc No:01/81/050/00341ハ M16/
Dated:07.08.2019 RLA Filc No:05/23/040/00229/AM16/ Deferrcd
Subject: Request for revision of ratified ad-hoc norrns in respect of

Advance Authorization No. 05 10395537 dated 04.09.2015.
Decision:TheCommitteeconsideredthecaseaspertheagenmratifiedin
Meeting No. l4l81 dated 04.10.2016 as per DIPP commenls vide U. O. No. t2lg)l2)l6-TSW34dated
02.11.2016. However, the applicant vide letter dated 15.02.2019 &.17.05.2019 requested to re-fix the
ad-hoc norms. Hence, The Committee decided to refer the case to Consultant (TEC-3) for comments.

The case stands deferred.
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Directorate General of Foreign Trade
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Casc No.19/18/81¨ ALC2/2016 」INDAL SAW LIMITED Status
Meeting Number: 9/81 HQ File No:01/81/050/00370/AM17/

Dated:07.08.2019 RLA Filc No:05/23/040/00235/AM17/ Deferred
Subject: Request for rcvision of ratifled ad― hoc norms in

rcspcct of Advancc Authorization No. 0510399602

datcd 01.09.2016.

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 04/81 dated 16.05.2011as per DIPP comments vide U. O. No.1213812017-TSW|59.
However, the applicant vide letter dated20.02.2019 &03.06.2019 requested to re-fix the ad-hoc norrns.

The Committee considered the case and noted that the copy of representation has been referred to
Consultant (TEC-3) on 07.08.2019 for examination of the case. Therefore, the Committee decided to
wait for the comments.

The case stands deferred.

つ
４

Casc No.19/10/81-ALC2/2014 」INDAL SAW LIMITED Status

Meeting Number: 9/81 HO Filc No:01/81/050/00276/AM15/
Dated:07.08.2019 RLA File No:05/23/040/00557/AM14/ Deferred

Subject: Rcqucst for revision of ratifled ad― hoc norms in
respect of Advance Authorization No. 0510384566
dated 22.04.2014

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 0l/81 dated 17.04.2015 as per written comments of DIPP vide U.O. No.121912015-

TSW/53 dated I 8.02.2015. However, the applicant vide letter dated 18.02.2019 requested to re-fix the

ad-hoc norms.

The Committee considered the case and noted that the copy of representation has been referred to
Consultant (TEC-3) on 07.08.2019 for examination of the case. Therefore, the Committee decided to

wait for the comments.

The case stands deferred.

29

Casc No.8/10/81-ALC2/2016 JINDAL SAW LIMITED Status

Meetins Number: 9/81 HQ Fll,NQ:_01/81/050/00193/AM17/

Dated:07.08.2019 RLA File No:05/23/040/00157/AM17/ Defened

Subject: Rcqucst for rcvision of ratifled ad¨ hoc norms in

rcspcct of Advancc Authorization No. 0510399000

datcd06.07.2016

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in

Meeting No. 25181 dated 07.03.2017as per DIPP U. O. No. l2ll5l2}11-TSW/59 dated 0710312017.

However, the applicant vide letter dated22.04.2019 requested to re-fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation has been referred to

Consultant (TEC-3) on 07.08.2019 for examination of the case. Therefore, the Committee decided to

wait for the comments.

The case stands deferred.
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Casc No.26/22/81-
ALC2/2015

JINDAL SAW LIMITED Status

Meeting Number: 9/81 HQ File No:O1/81/050/00463/AM16/
Datedi 07.08.2019 RLA Filc No:05/23/040/00207/AM16/ Deferrcd

Subject: Request for revision of ratified ad-hoc norms in respect of
Advance Authorization No. 05 1 03 95407 dated 24.08.20 I 5

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 12l81 dated 06.09.2016as per DIPP U. O. No. 1217612016-TSW/28 dated0610912016.
However, the applicant vide letter dated 15.02.2019 requested to re-fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation has been referred to
Consultant (TEC-3) on 07.08.2019 for examination of the case. Therefore, the Committee decided to
wait for the comments.

The case stands deferred.

Case  No. 8/20/81
ALC2/2016

APOLLO METALEX PRIVATE LIMITED Status

Meeting Number: 9/81 HQ Filc No:01/81/050/00441/AM17/
Dated:07.08.2019 RLA Filc No:05/23/040/00415/AM17/ Defened
Subject: Request for ratification of norms in respect of Advance

Authorization no. 0510400548 dated 30.1 1.2016
Decision: The Committee considered the case as per the agenda noted that the case was rejected in
Meeting No. 03/81 dated 02.05.2017 due to non submission of reply of deficiency letter dated
01.02.2017 followed by reminder dated 07.04.2017. However, the applicant vide letter dated
12.03.2019 furnished the reply with a request to fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to DpIIT on
02'08.2019 for examination of the case. However, no comments have been received yet. Hence, the
Committee decided to wait for the comments.
The case stands deferred.

う
ん

Case No.:31/24/8卜 ALC2/2017 TATA INTERNATIONAL LIMITED Status
Meeting Number: HQ File No:01/81/050/00533/AM18/
Dated: RLA File No:02/24/040/00125/AM18/ Deferrcd
Subject: Request fOr ratiflcation of nolllls in reSpect of

Advance  Authorization  no.  0210207968  dated

10.11.2017

Decision:TheCommitteeconsideredthecaseaSpertheagendanot"dthat@
Meeting No. Meeting No.6/81 dated 01 .11.2018 based on the recommendation of representative of
MoS with the observation that 'slab is not allowed for making bars'. However, the applicant vide letter
dated 14.02.2018 (it may be 14.02.2019) stated that they are producing Bars from Blooms onlyand
requested to fix the ad-hoc norms. The party was also granted personal Hearing.

The representation dated 17.06.2019 was forwarded to MoS on 02.08.2019. During the pH, the
representatives of the applicant requested to grant some time for submission of revised documents as
the ward 'slab' was mentioned therein instead of 'blooms' for manufacture of Bars. The request of the
representatives was acceded to.

The case stands deferred. ″
∩ n :AsHOB

Dv. Director General of Foreign Trade

O'iro-ctorate General of Foreign Trade

lrtin,ttrv of Comnrerce & lrrdustry

Udvoq Bhawan, New Delhi
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Case No.:13/19/81-ALC2/2017 TATA INTERNAT10NAL LIMITED Status

Meeting Number: HO Filc No:01/81/050/00386/AM18/

Dated: RLA File No:02/24/040/00105/AM18/ Deferred
Subject: Request for ratiflcation of norlns in respect of

Advance  Authorization  no.  0210207888  dated

16.10.2017

Decision: The Committee considered the case as per the agenda noted that the case was rejected in

Meeting No. Meeting No.6/81 dated 01.11.2018 based on the recommendation of representative of
MoS with the observation that'slab is not allowed for making bars'. However, the applicant vide letter

dated 14.02.2018 (it may be 14.02.2019) stated that they are producing Bars from Blooms only and

requested to fix the ad-hoc norms. The parry was also granted Personal Hearing.

The representation dated 17.06.2019 was forwarded to MoS on 02.08.2019. During the PH, the

representatives of the applicant requested to grant some time for submission of revised documents as

the ward 'slab' was mentioned therein instead of 'blooms' for manufacture of Bars. The request of the

representatives was acceded to.

The case stands deferred.

34.

Casc No.:32/24/81-ALC2/2013 WILLIAMS  CONTROLS  INDIA  PRIVATE
LIMITED

Status

Meeting Number: 9/81 HO Filc No.:01/81/050/00420/AM14/DES.H/

Dated:07.08.2019 RLA Filc:31/82/040/00186/AM14〃 Deferrcd

Subject: Request for revision of ratifled norins in respcct of

advance  authorization  no.  3110061138  datcd

22.11.2013.

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 23181 dated 23.02.2016 as per written comments ofDeitYvide U.O. No. W-2111512014

dated 09.11.2015. However, the applicant vide letter dated 07.04.2016 requested to re-fix the ad-hoc

noffns.

The Committee considered the case and noted that the copy of representation was sent to MeitY for
examination of the case on22.06.2016 followed by a reminder on24.10.2016. However, no comments

have been received yet. Hence, the Committee decided to remind again MeitY for the expediting the

comments.

The case stands deferred.

Case No.:4/15/81-ALC2/2016 ESWARI  GLOBAL  METAL  INDUSTRIES
PRIVATE LIMITED

Status

Meeting Number: 9/81 HO File:01/81/050/00330/AM17/

Dated:07.08.2019 RLA File:07/24Ю 40/00198/AM17/ Approved

Subject: Request for ratiflcation of ad― hoc norrns in respect of

Advance  Authorization No.  0710110463  dated

29.09.2016.

dthecaseaspertheagendanotedthatthecasewasrejectedin
Meeting No. 07181 dated 29.11.2018 due to non submission of reply of deficiency letter dated

04.09.2018 followed by reminder dated 18.10.2018. However, the applicant vide lefler dated
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06.12.2018 furnished the reply with a request to fix the ad-hoc norrns.

The reply was sent to MSME on 02.08.2019 for examination of the case. However, no comments are
being fumished by MSME. The matter was deliberated in the meeting and the Committee decided to fix
the ad-hoc noffns on repeat basis as approved for AA No.0710111004 dated 19.01.2017 in Meeting
No. 15/81 dated 17 .10.2017 on the recommendation of Consultant (TEC-3) as under:

RA concemgd may take suitable consequential action accordingly.

Ｓｌ
．
Ｎ。

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
Quantity

1 78011000
Lead Ingots
9997%Purity
Min

1400.000

MT

85481020

Lead Acid
Battery Scrap
(as per ISRI
Code:Rains)
Percentage of
Lead content
in item of
import to be
52 - s5%.

Allowed wastage of
60/o on net content of
lead as in both
export & import
items2 78019990

Lead Alloy in the
form of Ingots
(Lead Calcium
Allov)

50.000

MT

78019100

Lead Alloy in the
form of Ingots
(Lead Antimony
Allov)

300.000

MT

Case No.:37/3/81-ALC2/2018

ins Number: 9/81 Filc:01/81/050/00114/AM19
Datcd:07.082019 RLA File:07/24/040/00194/AM18/

Request fbr ratiflcatiOn of ad¨ hoc norms in respect of

Advance    Authorization    No.    0710112391
dated10.11.2017.

Decision: The Committee considered the case as per the agenda noted that ttre rase was re.lected in
Meeting No. 03/81 dated 14.08.2018 on the ground that no difference in export item no. I and import
item. However, the applicant vide letter dated 06. l2.20l8submittedthe representation with a request to
fix the ad-hoc norms.

The reply was sent to MSME on 02.08.20 19 for examination of the case. However, no comments are
being fumished by MSME. The matter was deliberated in the meeting and the Committee decided to
fix the ad-hoc norrns on recommendations of Consultant (TEC-3) as under:

Note: Lead content in the import item should be 98%.
RA concemed may take suitable uential action accordi

Export Item Import Item

Lcad lngots

99.97%Min
78011000

78019920 Lead Ingots

Allowed
wastage of 2Yo

on net content
oflead as in
both export &
import items

Lead Alloy in the
form of Ingots
(Lead Calcium

78019100

Lead Alloy in the
form of Ingots
(Lead Antimony

ESWARI  GLOBAL
PRIVATE LIMITED

METAL INDUSTRIES
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Casc No.:94つ/81-ALC2/2014 MAK CONTROLS AND SYSTEMS PRIVATE
LIMITED

Status

Meeting Number: 9/81 HQ File:01/81/050/00095/AM15/

Datedi 07 08 2019 RLA Filc i32/21/040/00192/AM14/ Deferred

Subject: Rcqucst for ratiflcation of ad― hoc norins in rcspcct of

Advancc    Authorization    No.    3210073315
dated20.02.2014.

Decision: The Committee considered the case as per the agenda noted that the case was rejected in
Meeting No. lll81 dated 15.10.2014 due to non submission of reply of deficiency letter dated

04.08.2014. However, the applicant vide letter dated22.04.2019 furnished the reply with a request to

fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation has been referred to DHI
on 07.08.2019 for examination of the case. Therefore, the Committee decided to wait for the

comments.

The case stands deferred.

38

Case  No.:16/12/81¨

ALC2//2016

SAHNEY KIRKW00D PVT.LIMITED Status

Meeting Number: 9/81 HO Filc:01/81/050/00233/AM17/
Datcdi 07.08.2019 RLA File:03/95/040/00179/AM17/ Deferred

Subject: Request for ratification of ad-hoc norms in respect of Advance
Authorization No. 03 1080531 I dated08.06.2016.

Decision: The Committee considered the case as per the agenda noted that the case was rejected in

Meeting No. 01/81 dated 05.04.2017 due to non submission of reply of deficiency letter dated

13.02.2011 followed by reminder dated 08.03.2017. However, the applicant vide letter dated

09.07.2018 furnished the reply with a request to fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to DPIIT on

02.11.2018 for examination of the case. However, no comments have been received yet. Hence, the

Committee decided to remind DPIIT for expediting the comments.
The case stands deferred.

39

Casc  No.:17/12/81¨

ALC2/2016
SAHNEY KIRKW00D PVT.LIMITED Status

Meeting Number: 9/81 HO Filc:01/81/050/00234/AM17/

Dated:07.08.2019 RLA Filc:03/95/040/00183/AM17/ Deferred

Subject: Request for ratification of ad-hoc norms in respect of Advance

Authorization No. 03 1 08053 I 4 dated0S.06.2016.

Decision: The Committee considered the case as per the agenda noted that the case was rejected in

Meeting No. 01/81 dated 05.04.2017 due to non submission of reply of deficiency letter dated

13.02.2017 followed by reminder dated 08.03.2017. However, the applicant vide letter dated

02.11.2018 furnished the reply with a request to fix the ad-hoc norms.

The Committee considered the case and noted that the copy of representation was sent to DPIIT on

02.11.2018 for examination of the case. However, no comments have been received yet. I{ence, the

Committee decided to remind DPIIT for expediting the comments.
The case stands deferred.
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Case No.:7/2/81-ALC2/2018 NEO POWER ELECTRONICS&PROJECTS PVT.
LTD.

Status

Meeting Number: 9/81 HQ File:01/81/050/00012/AM19/

Datedi 07.08.2019 RLA File:03/95/040/01069/AM18/ Deferrcd

Subject: Request for ratiflcation of ad¨ hoc nollllS in respect of

Advancc  Authorization  No.0310819845   dated
15.03.2018

Decision: The Committee considered the case as per the agenda and noted that the case was ratified in
Meeting No. 1 5/8 1 dated 27 .03.20 l9 as per written comments given by Consultant (TEC-3). However,
the applicant vide letter dated 0l .04.2019 requested to amend ITC HS codes in r/o import items No. 3

and 5. Further the applicant has also requested to amend UOM of import item No. 5.

The Committee considered the case and noted thatthe applicant has not given any reason/justification
for such changes. Therefore, the Committee decided to seek from the applicant justification for such
changes.

The case stands deferred.

,1.:F * * *:i,1. ,*#
DY Director General 

'iF-tfigl I:19:
Directorate General of Foretgn. traoe

Ministry of Comrnerce & lnd.ustry

UdYog Bhawan' New Delhi
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Export ltems:
1 Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
う
４ Detail technical note on manufacturing process including the relevant flow sheet.
3 Detailtechnicaldrawings with dimension of each export product, Catalogue, if any, may

also be furnished.
4 Weieht of each Export Product.
5 Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license. if any. may also be indicated.

Import ltems:
6 Information about the inputs required per unit of the resultant product as per Sl. No. I of

Appendix-l lA appearing in current HBP (Vol.l) separately for each product.

Components:
7 Technical characteristics / part numbers, if any.
8 Assembly drawings/diagrams of the resultant product showing placement and exact use

of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares. Raw Material / Consumables.

10 Size and specification including grade, composition, range, thickness etc. of the items
orooosed for imoort.
Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc.

(a) Sheet layout diagram of the material indicating the wastage during blanking.
う
４ Cross Sectional Diagram of export product with calculation of raw material requirement

and the weight of the Cable in Kg. per Km. Copy of relevant National/lntemational
Standard/buyer's data sheet may also be furnished.
Weight of Steel, which requires imported welding material, giving break-up of:
i) Steel Plates/Sheets upto 30mm thickness
ii) Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness
iii) Steel Plates/Sheets more than 70 mm thickness.
iv) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, Castingsfforgings etc.

14 Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of
Public Notice No. 48 dated 14.I I .2002.
Use of export product.

16 You are advised to apply for SION.
17 Please use expanded/full name of end product. Do not use the abbreviations/short form.
18

19 Any other information:

20 The information called for must be submitted in duplicate within 15 days from tlre date

of issue of this letter. The information may be directly sent to Chairman, NC-ll, O/o
DGFT, Udyog Bhawan, New Delhi- l 100 I I , Office Telephone No.: 2306 I 5 62, Extn.267 .
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Expar: ltem: FRP ROTAR BLADE LM 42'1P2

Net weight not less than 4,64,883'00 Kg

lmirort item

LM WIND POWER BLADES (lNDlA) PW'LTD

AD\,', r,UT.NO -.0710109567 DT. 24.03.2016

o ir ih,r basis of ca lculation sheet a nd m ate ria I ba la nce subm itted by the firm the lic' may be ratified

aS. rlt-ef.

⌒

SHAISH KUMAR

NC2

-  78 0 No

SL.NO OF ADV.AUTH. QTY
r^nmnnnpnt< allowed as Per G.N.4

50,60, 61,,63,64,96 lo7 8
Coniumables Qty as applied for Value altogether

restricted to 0.5 % of FOB value

As applied for

79t081

Rest of the items
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Repry dt. 20.06.19

EP- Size & qty. given in reply letter may be

included.

lmport '1. &2- 1.01 ke./ke' content

3- i.05 kg./kg'content

4- 1.05 kg./kg content'Add"containing

EVA & carbon black"

5 & 6 - 1.05 ke./ke. content

7 - 1..01 kg./kg.content

8- 1.02 ke/ kg.content

9 to 17 - L.05 kg./ke.content

18- As Per Packing PolicY

♪●
I「

一
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Aハ NO:.0510 ЧO“Ч3   ′

Reply dr. 25.04.19
ap r-naa "coating thickness 400 micron & coating area 6s7912.923 sq. mtr..-Add "coating thickness 1,050 micron & coating area 4356L.305 sq. mtr.lmport 1& 9- Desciption & qty. as per Sl. No. j. of SION C 593

2 & 10 _ Welding Wire 4 kg./M,t of Ep 1 & 2 respectively
3 & 11_ Welding Flux

4 & 1_2_ X Ray Film_

5 & 13 _ CO2 Wire
6 & 14 _ Steel Shots/Grits
7 - Relevent Epoxy power _ 450 MT
8- AF

L5 - Relevent epoxy powder for base coat _ 29 MT
16 _ Relevent epoxy powder for top coat _ 49 MT
17&18_Deleted

Total cifvarue of items 3 to 6 notto exceed 5% ofFoBvarue of Ep1Totar cifvarue of items r-1 to r-4 notto exceed 5 % ofFoB varue of Ep2Grade & thickness of steelto match in import & export

∂ 一ノ

●



SCHEDULE OF CONSUMPT10N AND CIF VALUttS OF RAW MATER:ALS
ADVANCE AUTHOR:SAT10N F:LE NO.03′ 95′ 040′00714′AM19
ADVANCE AUTHORiSATION NO.0310824442 Dated 15.10.2018

Sr

No
Size & type Of Cables Qty

(MTRS)

Cable wt

(MTS)

Name of the Raw Material UOM Consumption
of RM

(Kg/Mtr.)

Consumption
of RM

(WithOut
wast.)

Wastage
in oh

RM
for Totai

PO

1 Copper Gonductor HDPE lnsulated Twin Twisted Unarmoured Cables Below ',l000 V.

1 01 2 Core X 0 8 Sq MM 2016000 34675 COPPER WIRE ROD(8M M) KGS 000935 18839520 1% 19027915

101 HDPE KGS 000784 15809472 5シ6 16599946

1 01 INDIGENOUS lTEM 26208

1 01 34675200

Copper Conductor XLPE lnsulated ZHFR Sheathed Al. Wire Armoured Cables Below 1000 V.

201 l Core× 400 Sq MM 3000 12780 COPPER llVIRE ROD(8MM) KGS 334000 10020000 1% 10120200

201 LDPE(DFDA-1216 NT) KGS 015131 453931 5% 476627

201 ∨INYLTRIMETHOXYSILANE KGS 000156 4680 5% 4914

201 TERT B∪ TYL C∪MYL PEROXIDE KGS 000156 4680 5°/0 4914

201
AL∪ MINl∪ M ttRIHYDRATE FIRE REttARDANT(ATH
OL104LEO)

KGS 019465 583949 5% 613146

201 AN丁 10XIDANT KGS 000562 16845 5% 17688

201 MAGNESI∪ M HYDRO×lDE(ECOPIREN 3 5 NP) KGS 004055 121656 50/O 127739

201 ETHYLENE∨ INYL ACEttATE(EL∨ AX 265) KGS 005677 170318 50/O 178834

201 ETYYLENE ACRYLIC ESTER CO POLYMER KGS 003650 109490 5% 114965

201 GRAFTED COPOLYMER KGS 002028 60828 5% 63869

201 POLYOLEFIN ELASttOMER(ENGAGE 7256) KGS 003244 97325 5% 102191

201 へL∪ MINI∪ M INGOT KGS 035494 1064820 1% 1075468

201 lA/OODEN CABLE DR∪ M NO 3000

201 NDIGENOUSi丁 EM 71478

201 12780000

202 l Core X 400 Sq MM 4000 17040 COPPER WiRE ROD(8MM) KGS 334000 13360000 1% 13493600

202 LDPE(DFDA-1216 NT) KGS 015131 605241 5% 635503

202 ∨INYLTRIMETHOXYSILANE KGS 000156 6240 5°/O 6552

202 丁ERtt B∪TYL CUMYL PEROXIDE KGS 000156 6240 5% 6552

202
AL∪ M!NIUM ttRIHYDRATE FIRE RETARDANT(ATH
OL104LEO)

KGS 019465 778598 5% 817528

202 AN丁 |OXIDへNス r pnivrnh inHi● 1,月 KGS 000562 22460 5% 23583

い
Auth o i i r:':r.: S i q n ato ry
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Sr

No.

Size & type Of Cables Qty

(MTRS)

Cab:e wt

(MTS)

Name of the Raw Material UOM Consumption
of RM

(Kgノ Mtr.)

Consumption
of RM

(WithOut
wast.)

Wastage
in%

RM

for Total
P.O.

202 MAGNESI∪ M HYDROXIDE(ECOPIREN 3 5 NP) KGS 004055 162208 5°/0 170318

202 ETHYLENE VINYL ACETATE(ELVA× 265) KGS 005677 227091 5°/O 238446

202 EttYYLENE ACRYLIC ESTER CO POLYMER KGS 003650 145987 5% 153287

202 GRAFTED COPOLYMER KGS 002028 81 104 5% 85159

202 POLYOLEFIN ELASTOMER(ENGAGE 7256) KGS 003244 129766 5% 136255

202 ALUMINIUM INGOT KGS 035494 1419760 1% 1433958

202 VV00DEN CABLE DR∪ M NO 4000

202 INDICENO∪S ITEM 95304

202 17040000

203 l Core X 300 Sq MM 3000 9900 COPPER VヽノIRE ROD(8MM) KGS 261200 7836000 10/0 7914360

203 LDPE(DFDA‐ 1216 NT) KGS 011758 352750 5°/0 370388

203 ∨INYLTRIMEttHOXYSILANE KGS 000121 3637 50/O 3818

203 丁ERT B∪丁YL C∪ MYL PEROXIDE KGS 000121 3637 5ツ6 3818

203
AL∪ MINI∪ M TRIHYDRATE FIRE REttARDANT(ATH
OL104LEO)               ________

KGS 015189 455659 5% 478442

203 ANT10XIDANT KGS 000438 13130 5% 13786

203 MAGNEsl∪M HYDROXIDE(ECOPIREN 3 5 NP) KGS 003164 94.929 50/O 99675

203 ETHYLENE∨ INYL ACETATE(EL∨ A× 265) KGS 004430 132901 50/。 139546

203 EttYYLENE ACRYLIC ESttER CO POLYMER KGS 002848 85436 5% 89708

203 GRAFttED COPOLYMER KGS 001582 47465 5% 49838

203 POLYOLEFIN ELASTOMER(ENGAGE 7256) KGS 002531 75943 5°/0 79740

203 へLUMINIUM INGOT KGS 024379 731370 10/O 738684

203 WOODEN CABLE DR∪ M NO 2000

203 INDIGENOUS I丁 EM 67144

203 9900000

204 l Core X 95 Sq MM 7500 8400 COPPER VVIRE ROD(8MM) KGS 081300 6097500 1% 6158475

204 LDPE(DFDA‐ 1216 NT) KGS 004020 301476 5% 316550

204 VINYLTRIMEttHOXYSILANE KGS 000041 3108 5% 3263

204 丁ERtt BUTYL CUMYL PEROXIDE KGS 000041 3108 5% 3263

204
AL∪ MiNI∪ M TRIHYDRATE FIRE RETARDANT(ATH
OL104LEO)         _

KGS 007399 554940 50/O 582687

204 ANTIOXIDAN丁 KGS 000196 14669 59も 15403

204 MACNESI∪M HYDROXIDE(ECOPIREN 3.5 NP) KGS 001542 115613 5% 121393

Page 2 of5
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Sr

No.

Size & type Of Cables Qty

(MttRS)

Cable wt

(MTS)

Name of the Raw Material UOM ConsumptiOn
of RM

(Kgノ Mtr.)

Consumption
of RM

(WithOut
wast.)

Wastage
in%

RM

for Total
P.O.

204 EttHYLENE∨ !NYL ACEttATE(EL∨ AX 265) KGS 002158 161858 5% 169950

204 ETYYLENE ACRYLIC ESTER CO POLYMER KGS 001387 104051 5% 109254

204 GRAFTED COPOLYMER KGS 000771 57806 50/O 60697

204 POLYOLEFIN ELAS丁 OMER(ENGAGE 7256) KGS 001233 92490 5°/0 97115

204 AL∪ MINIUM INGO丁 KGS 011160 837000 10/O 845370

204 1/VOODEN CABLE DR∪ M NO 5000

204 INDIGENO∪ S ITEM 56381

204 8400000

Copper Conductor XLPE ln u:ated PVC Sheathed Al.Wire Armoured Cab:es Be!ow 1000 V.

301 l Core X 185 Sq MM 19080 COPPER WiRE ROD(8MM) KGS 158400 14256000 10/0 14398560

301 LDPE(DFDA-1216N丁 ) KGS 008374 753661 5% 791 344

301 ANTIO×IDANT KGS 000086 7770 5% 8158

301 ∨INYLTRIMETHO× YSiLANE KGS 000086 7770 5% 8158

301 TERtt BUTYL CUMYL PERO× IDE KGS 000086 7770 50/0 8158

301 PVC RESIN(SUSPENSiON GRADE) KGS 015200 1368036 5% 1436438

301 P∨C PLAS丁 ICIZER‐TOttM KGS 007600 684018 5% 718219

301 AL∪ MINIUM INGOT KGS 019946 1795140 1% 1813091

301 1/V00DEN CABLE DR∪ M NO 6000

301 INDIGENO∪ SI丁EM 199836

301 19080000

302 l COre X 400 Sq MM 2000 8520 COPPER WiRE ROD(8MM) KGS 334000 6680000 1% 6746800

302 LDPE(DFDA-1216 NT) KGS 015131 302621 5% 317752

302 AN丁|OXIDANT KGS 000156 3120 5% 3276

302 VINYLTRIMEttHOXYSILANE KGS 000156 3120 5% 3276

302 TERT BUttYL CUMYL PEROXIDE KGS 000156 3120 5% 3276

302 P∨C RESIN(S∪ SPENSiON GRADE) KGS 024308 486156 50/0 510464

302 P∨C PLASTiCIZER― TOTM KGS 012154 243078 5% 255232

302 AL∪ MINI∪ M INGO丁 KGS 035494 709880 1% 716979

302 WOODEN CABLE DR∪ M NO_ 2000

302 INDlGENO∪S ITEM 88906

302 8520000

303 l COre× 400 Sq MM 3000 12780 COPPER Vヽ /1にき憤dD(お M'中 O india Ltd. KGS 334000 10020000 1% 10120200

、
誹 '

thorise6 Signatory
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Sr

No.

Size & type Of Cables Qty

(MTRS)

Cab!e wt

(MTS)

Name of the Raw Material UOM Consumption
of RM

(Kgノ Mtr)

Consumption
of RM

(WithOut
wast.)

wastage
in%

КM
for Total

P.0

303 LDPE(DFDA-1216 NT) KGS 015131 453931 5% 476627

303 ANTIOXIDANT KGS 000156 4680 5% 4914

303 ∨INYLTRIMEttHOXYS:LANE KGS 000156 4680 5% 4914

303 TERtt B∪TYL C∪ MYL PEROXIDE KGS 000156 4680 5°/O 4914

303 PVC RESiN(S∪ SPENS10N GRADE) KGS 024308 729234 5% 765696

303 PVC PLASTICiZER‐ TOTM KGS 012154 364617 5% 382848

303 AL∪ MINIUM INGttT KGS 035494 1064820 1% 1075468

303 VVOODEN CABLE DR∪ M NO 3000

303 INDIGENOUS ITEM 133359

303 12780000

4 Copper Conductor XLPE insuiated PVC Sheathed Armoured Cables Below 1000 V.

401 3 Core X 10 Sq.MM 22005 19.144 COPPER VVIRE ROD(8MM) KGS 026591 5851350 1% 5909863

401 LDPE(DFDA‐ 1216 NT) KCS 003041 669161 5°/O 702619

401 ANTIOXIDANT KGS 000031 6899 5% 7243

401 ∨INYLTRIMETHOXYSiLANE KGS 000031 6899 5% 7243

401 TERtt B∪TYL CUMYL PEROXIDE KGS 000031 6899 5°/0 7243

401 P∨C RESiN(S∪ SPENSiON GRADE) KGS 015131 3329665 5% 3496148

401 P∨C PLASttlCIZER― TOTM KGS 007566 1664832 5% 1748074

401 GAL∨ANISED SttEEL VVIRE KGS 032196 7084730 2% 7226424

401 VVOODEN CABLE DRU M NO 22000

401 INDIGENO∪ S ittEM 523917

401 19144350

402 3 Core X 10 Sq.MM 47681 41482 COPPER WIRE ROD(8MM) KGS 026591 12678855 1°/。 12805643

402 LDPE(DFDA-1216 NT) KGS 003041 1449955 50/O 1522453

402 AN丁 |○×IDAN丁 KGS 000031 14948 5°/O 15695

402 ∨!NYLttRIMEttHOXYSILANE KGS 000031 14948 5% 15695

402 TERT B∪ TYL C∪ MYL PERO× IDE KGS 000031 14948 5% 15695

402 P∨C RESIN(S∪ SPENS10N GRADE) KGS 015131 7214803 5% 7575543

402 P∨ C PLASttiCiZER― TOttM KGS 007566 3607401 5°/0 3787771

402 GAL∨ANISED STEEL VVIRE KGS 032196 15351375 20/。 15658402

402 1/VOODEN CABLE DRUM NO 48000

402 !NDIGENO∪ S ITEM 1135237

402 41482470

人 プ

〇
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Size&type Of Cables Qty

(MTRS)

Cab!e wt

(MTS)

Consumption
of RM

(Kg/Mtr.)

Consumption
of RM

(WithOut
wast.)

Wastage
in%

RM '
for Tota!

P,0

Name of the Raw Material UOM

12169940COPPER Vヽ ノIRE ROD(8MM)3 Core X 10 Sq MM
1446875LDPE(DFDA-1216 NT)
14916ANTIOXIDANT
14916∨INYLTRIMEttHO× YSILANE
14916TERtt B∪丁YL C∪ MYL PEROXIDE

015131 7199475P∨C RESIN(SUSPENSiON GRADE)

PVC PLAS丁 lCiZER‐TOTM
14881081GALVANISED STEEL VVIRE 032196

CABLE DR∪ M
1078881INDIGENO∪ S「「EM

lMPORTITEM
118865540COPPER WiRE ROD(8MM)

LDPE(DFDA‐ 1216 NT)

PVC RES:N(SUSPENS:ON GRADE)

PVC PLAST:C:ZER‐ TOTM
37765900GALVAN:SED STEELVⅥ RE

VINYLTRIMETHOXYSILANE

TERT BUTYL CUMYL PEROX:DE
ALUMiN:UM TR:HYDRATE F:RE RETARDANT(ATH

519.126MACNES:UM HYDROX:DE(ECOPIREN 3.5 NP)

ETHYLENE V:NYL ACEttATE(ELVAX 265)

ETYYLENE ACRYL:C ESTER CO POLYMER

GRAFTED COPOLYMER
POLYOLEF:N ELASTOMER(ENGAGE 7256)

b認
脚ンda Цょ
Authorised Signatory

⑫
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EXPORTiTEM LIST(ADVANCE AUttHORISAT10N NO.0310824442D丁 .15.10.2018)

Sr Size & type Of Cables Qty(MTRS) Cab:e wt

1 Copper Conductor HDPE lnsulated Twin Twisted Unarmoured Cables Below 1000 V

101 2 Core X 08 SQ MM 2016000 34675

2 Copper Conductor XLPE lnsulated ZHFR Sheathed Al. Wire Armoured Cables Below 1000 V.

201 l Core X 400 SO MM 12780
202 l Core X 400 Sq MM 17040
203 l Core X 300 So MM 3000 9900
204 l Core X 95 SQ MM 7500 8400

3 Copper Conductor XLPE lnsulated PVC Sheathed AI Wire Armoured Cables Below 1000 V

301 l Core X 186 Sc MM 19080

302 l Core X 400 Sq MM 2000 8520
303 l Core X 400 SQ MM 12780

Copper Conductor XLPE Insulated PVC Sheathed Armoured Cables Below 1000 V.

401 3 Core X 10 SO MM 22005 19144

402 3 Core X 10 So MM 47681 41482

403 3 Core X 10 Sq MM 45314 39423

For PolYcab lndia Ltd'

, Ui^-
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ルQply dt 31.05.19

on the basis of study group report propOsalis recomnnended

as follows―

EP― Add‖ Coating thickness(i)Epoxy Power‐ 250micron

(li)Adhesive-200 micron(ili)POlyethylene 3 05mm

and Surface area to be coated-487102.448 Sq.PИ tr.each

irnport l&2-60526'ИT each

3-AF

4-ReleVant Epoxy Powder- 416472 kg.

5-Relevant Adhesive-221145 kg.

6-3586161 kg.

7-upto 50/O of F03 value of export

Grade of steelto match in import&export

♪́ ↑
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綱 口 永 鍮 Ti―
面 ヽ 蒻 山 永 誦話 い JIЧ l(含Ⅷ
Government oflndia

Ministry of Commerce&lndustry
Departmentfor promouon Oflndustry&lnternal Trade

(TS SeCtiOn)

SubieCti‐ M/s Sterlle Power TransmissiOn Ltd.AA No.0310824806 dt,30/10/2018.
Reference:―DGFT u.o.No.o1/81/050/510ノ AM-19/DES-2/941 datedi 26/03/2019

翼
illttencebhea,OVe,heu,gerscnedも dreded b say ha he AA may beraJned

l・ N,W,9ht OfttCh eXpo威 性ems may be specned.z' tmoo;;til,,'ll':)::l^.tl be of rerlvant grade and thickness, import items at sr,No.2 and 4 may be Ofrele↓ムlt grade'I言びる|:ぶ』きF」1ど i用古よ#1島
i嬰「
5111ill)乱,1::|relevant Orade and snorifir」

rleVart grade and specli`二 ig言 :

・ ttT」よ黒TttЪ虫薫∬鶯i!∬:IPettoWedh the fOrm Of aluminium sheet2毯
:w『fl19?赫

ith 9C86し舌i』;品i」
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ッゴhpOHl品L適胤.ゴ:1満SION c_7.

5.Qua,Ψ
PilmpOrtlem aSliNO.4accountability clauses.

may be allowed with wastage in as per
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Ep- Size & qty. given in reply letter may be

included.

lmport - 1' &2- 1'01 kg'/kg' content

3- 1.05 ke'/ke'content

4- 1.05 ke'ikg' content'Add"containing

EVA & carbon black"

5 & 6 - 1'05 ke'/kg' content

7- L-OL kg'/kg'content

8- 1.02 ke/ ke'content

9 to L7 - 1'05 kg'/ke'content

18- As Per Packing PolicY

B+'tc,e
)

b$D

飾
AA NO1 0310g253。平

‐ヽ  ´、

う
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Reply dt. 13.05.19

'EP-Add',Coatingthickness(i)Epoxy235micron(ii)Adhesive240micron
(iii) HDPE 3596 micron & coating area 80688.766 sq.mtr.', & wt'8838.59 MT

lmport 1- Desciption & qty. as per Sl' No' 1 of SION C 593

2- Welding Wire - AF

3 to 6 - UPto 5% of fob value

7 - Relevent epoxY Powder - AF

8- Relevent adhesive - AF

9- HDPE - AF

ハ′A/0′ 05 1iOЧ 69「5j

Grade&thiCkness of Steelto match in import&export

鳴 1,
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CIN:U74900DL2016PTC291628 M:9じ11711948,999993bじ 8′

HVR 5口LAR PVT LTロ

ハ円 N2・ lαダノοイlθO嫁
13

hr

Emal:nshabh(DhvrSOlalcom,lnloc〉hVrsolarcom,

■″ルス

Website:www.hvrsolancom

CELL DATA SHEET
Product Characteristics

CellTechnology Polycrystalline
Dimensions 156.75× 156.75『nm
Diagonal 220±0.2『nm
Ce‖ Thickness 200± 20「m
Front Surface (-)
No. of Busbars 5

Busbar Width 0.9 Enm

Busbar Material Silver

Anti Reflection Coating
Si:icon nitride

Back Surface(+)

No. of Soldering Pads
5

Soldering Pad Width 1.3 mm

Soldering Pad Material Silver, Aluminium

Back Surface Fie:d(BSF) Aluminium

Electrical Data at STC

Maximum Power (Pmax) 4.482W

Voltage at Maximum
Power Point (VmPP) 0.534V

Current at Maximum
Power Point (lmpp) 8.392A

Open Gircuit Voltage
Noc) 0.63V

Short Circuit Current(iSC) 8.898A

Cell Efficiency 18.2‐18.40/0

Fil!Factor〔 FF) 80.40%
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SOLAR MODULE 12V′ 40W

SOLAR MODULE 12Vr60W

SOLAR MODULE 12V′ 80W

SOLAR MODULE 12Vr105W

SOLAR MODULE 12V′ 125W

S.No. Required indigenous item Quantity
requlred
per unit
of

Unit of Purpose of Wastage claimed Recoverable wastage/by
ｐ”ＣＳＤｅ

ｍ

Technical

Characteristlc

S

lTC(HS)
Code

Measure
ment
requiremenl (%age) on not

content basls.
Name Ouantity ,alue

1

Ｒい
Ｌ

ＳＯ

ＣＥ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALL:NE lγ PE

85414011 PC
RAW
MATERIAL

0.00% NIL NIL N:L

SOLAR MODULE
S.No. Reouired indiqenous item Quanlty unit Of Purpose of ,Yastage claimed Recoverable wastage/by

Desc」p●

On

Technical
Characterlstic

s

:TC(HS)
Code

required
per unit

Of

[o/oage) on net
Dontent basis.

Name value
ment

Ｒ」
」Ｌ

ＳＯ

ＣＥ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALL:NE TYPE

85414011 12.24 PC
RAW
HATERIAL

0.00% N:L N:L NIL

S.No. Reouired indiqenous item Quanlty Unit of Purpose of Wastage claimed
(%age) on net
contont basls.

Recovorable wastage/by

Technical

Characteristic

S

lTC(HS)
Code

Name Quantity value

On per unit
of

ment

1

Ｒは

ＥＬＬ

Ｓ

Ｃ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALLiNE TYPE

85414011 14.28 PC
RAW
MATERIAL

0.00% NIL NIL N:L

S.No. Reouired indiqenous item Quanttty unit Of Purpoee of ,Vastago claimed Recoverable wastage/by

国』一ｍ
ｃａ‐
耐
ｈｎｉ
¨
Ｓ

ｈ
ｍ
Ｃ

lTC(HS)
Code

required

per unit

Of

[%age] on net
content basis.

Name value
ment

1 朧
」
ＳＯ

ＣＥ

SOLAR
PHOTOVOLT
AiC CELL‐

POLYCRYST
ALLINE TYPE

85414011 18.36 PC
RAW
MATERIAL

0.00% N:L NIL N:L

S.No. Required indiqenous item QuanJty Unit of Purpose of Wastage clalmed
(o/oage) on net
contont basis.

Recoverable wastage/by

T∝hnicai
Characterlstic

S

lTC(HS)
Code

Name QuanJty valueuescnpに :

On

:υЧuli―

per unit

Of

ment

1

Ｒい

」

Ｏ

Ｅ

Ｓ

Ｃ

SOLAR
PHOTOVOLT
AiC CELL‐

POLYCRYST
ALLINE lγ PE

85414011 2448 PC
RAW
MATERIAL

0.00% NIL N:L N:L

S.No. Reouired indioenous item Quan■ ty unit Of Purpose of ,Vastage claimed Recoverable wastage/by

Descttpti

On
Technical

CharacterEtic
s

:TC(HS)
Code

rcquircd
per unit
of

loloage) on net
Dontent basis.

Name value
ment

:TEM VⅥ SE CELL CONSUMPT10N SHEET



1

Ｒ

釧ＣＥＬＬ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALLINE Tγ PE

85414011 28.56 PC
RAW
‖ATER:AL

0.00% N:L N:L NIL

SOLAR‖ ODULE 12V′155W
S.No. Required indigenous item Quantity Unit of Purpose of Wastage claimed Recoverable wastaqe/bv

Technical
Characteristic

s

:TC(HS)
Code

(%age) on net
content basis.

Name Quanuty vatue:P■ :

per unit

Of

ment

Ｒ」
」

ＳＯ

ＣＥ

SOLAR
PHOTOVOLT
AiC CELL‐

POLYCRYST
ALLINE TYPE

854140■■ 36.72 PC
RAW
MATER:AL

0.00°/0 NIL NIL NIL

SOLAR MODULE 12V′ 210W
S.No. Reouired indioenous item QuanJty unit Of

measure
ment

Purpose of UYastage claimed
(%age) on net
content basls.

Recovsrable wasta gerby

Technical
Characteristic

s

lTC(HS)
Code

reouired Name Quan■ ty value
per unit

Of

1

Ｒ

¨
ＥＬＬ
Ｓ

Ｃ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALLINE IYPE

85414011 48.96 PC
RAW
mATERIAL

0.00% N:L N:L N:L

SOLAR MODULE 24Vノ 260W
S.No. Reouired indiqenous ltem Quantity Unit of Purpose of Wastags claimed Recoverable wastage/by

μ＝職一〇ｎ
Technlcal
raracterlsl

s

:TC(HS)
Code

required
per unit
of

[o/oage) on net
content basis.

Name Quantity value
ment

Ｒ」
Ｌ

ＳＯ

ＣＥ

SOLAR
PHOTOVOLT
AiC CELL‐

POLVCRYST
ALLiNE TYPE

85414011 61.2 PC
RAW
MATER:AL

0,00% N:L N:L N:L

SOLAR 24V′310W
S.No. Required indlgenous item Quan■ ty unit of Purpose of Wastage claimed Recoverable wasta ge/by

V‐」し
=IP●

:

On

Technlcal

haracterlsl

S

lTC(HS)
Code

required
per unit
of

measure
ment
requirement (%age) on net

content basis.
Name Quan,ty value

Ｒ

Ш
ＥＬＬ

Ｓ

Ｃ

SOLAR
PHOTOVOLT
AIC CELL‐

POLYCRYST
ALLiNE TYPE

85414011 73.44 PC
RAW
mATER:AL

0.00% NIL N:L N:L
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Sublect Fwd:AA No.0510305231 dated 14.10 201l of BHEL         Date1 04/04/1903:44 PM

To: Chandrakanth Reddy Mallu <nc2.dgft@nic.in> From RUCIIIKA SINGH <ruchika singh@gov rn,

Ministry of IIcavy lndtistrics 2%Public I:11lcrpriscs

l)epartincnt of IIcavy lndtistry

HEI Di宙 siOn
()「 FI(〕 E ⅣIEⅣ10RANDUⅣ I

SutteCt:DG「TID No.:01/81/50/()002()/AM-13/1)ES-2/136 Datcd 07.()1.2019

AA No.0510305231 datcd 14.10.201101'I〕 IIEI′ .

Bascd on thejustincation and tcst rcport providcd by tllc l)I:s_II、
R)llowin3 is lcc()nll■ cndじd suhicct

to cligibility as pcr impOrt Policy

S.N()as pcr/へA
Itcm Nol and 3-As pcr(]N-4 with accOllntability.

Itcll1 2-I)cleted as not covcrcd undcr lmport POlicy

ltcll1 4-Sparcs_as pcr lnlpol・ t policy lそ)r sparcs

IDliS― II Inay takc a vic、 v.

Dcptt.of III、 Dl]S-2/BIII]Iン /PIうM_1_2019-IIEI datcd .()3.2019

(K.K 'l'iwari)

IndLrslrial Adviscr

httpsi//1nail.30v.il1/i、 vc static/1ayOut/shcn htinl?lang‐  cn&3.0.1.2.0 15121607 8/27/2019



AA No.0510305232 BHEL

Chandrakanth Reddy Mallu <nc2.dgft@nic.in>

② Page I of I

し`げDlect:

To:
Date:04ノ 04/19o3:46 PM
From: RUCHiKA S:NGHく ruchika singh@90V in>

Mlnlstry of Heavy lnduetrlea & publlc Enterprlees
Department of Heavy industry

HEI D市 ision
SubieCt― AA No.0510305232 BHEL,

Based on the Justification and test report provided by the DES-ll , following is recommended subJect to eliglbllity as per lmport policylnput(Sl No as per M)-
rtem'rand 3- Net to net with eccountabirity under GN 4 excruding ToolE and tackres.
Item 2 - deleted, as not covered in lmport policy

DES-ll may take a view.

(K.K.Tiwari)

lndustttal Advisor

Deptt.of HI,uo No.DES-2ノBHEL/PEM‐ 1_2019_HEl   dated  .o4.2019

httpsノ/mailogovoin/1wc statica`ッ
。ut/Shell.html?lang=en&3.0.1.2.鮭

15121607
5/10/2019



lゞ eCt:AA No.o510257036 BHEL

③ツ

称
Page I of I

LfhandttkanhR“dy Malluくn崚.dg負o市ch>
Date: 04/(N/.t9 03:46 pM
From: RUCHIKA SINGH <ruchika.singh@gov.in>

ミ
u町
lCt― .AA N91o5102:II]ili:illil:Ittilttζ

」

nterpriSes

EL
Based On thejustincation and test report pro宙

ded by the DES_H,fO110wing is recOmmended sutteCt
to cliglbility as per imp01

Inputi11ボ

l:嶋:it織)inder(〕 N‐4 with accOlll ltability・
Iten1 2‐ deleted as nOt cOvered in impOrt policy.

DES‐II may take a view.

設籍晋帯缶計発課雨b藤両藉面証戸面肩百万百
~¬
面訂
~下
雨夏ぉ19

hd蕊螢淵概|

httpsi■、ail.govoin/1wc staticAayOut/shell.html?lang=en&3.0。
1。2.015121607 5/10/2019
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Page I of I

SutteCt:AA No.051025“ 77 of BHEL,New De:hl
To:chandrakanth Reddy Ma‖ uくnc2.dgftOnic.in>

Date:04r04′ 1903:54 PM
From: RUCH:KA S:NGHく ruchika.singh@90v.in>

Ministry ofHcavy lndustries&Public Enterprises

Department OfHeavy industry

HEI Di宙 siOn
SutteCt― DGFTID No.:01/81/50/00020/AM‐ 13/DES‐ 2/136 Dated 07.01.2019
AA No.0510255677 ofBHEL,New Delhi

The abOve referred AA may be cOnsidered On repeat basis tO AA No 0510257036.

DES―Ⅱ maytake a宙ew.

∝9

(K.K.Tiwari)
Industrial AdvisOr

httsヽヽ 1.goV・ in/1“_static/1ayout/shell,hml?lanFen&3.0。 1。2.0_15121607 5/10/2019
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n>

Page 1 of I

Date: 04ノ 04/1903:40 PM

From: RUCHIKA SiNGHく ruchika singh@90V in>

Ministry of Hcavy lndustties&Public EntcPriSes
Departinellt ofHCavy industry

HEI Division

漱 職 恥器 :酬 ぎ
α

メリ躍

Ю∞2υAv4〕DES‐2/1%D江
“

囲 .狙 9

TheaboVCrcfcrcdAAmaybeconsidercdottrepcatbasiSOfAANo0510257036.

DES― II may takc a vicw.

IIうbTうIII'I=¬葛151~~~πラ百

'519

(K.K.TiWari)
Industrial AdvisOr

t
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Sutted:AA No.0510317273 of BHEL,New Delhi
To:chandrakanth Reddy Ma‖ uく nc2 dOft@niC in>

Page I of I

Date:04ノ 05ノ1911:28 AM

From: RUCHIKA SINGHくruchika singh@goV・ in>

Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY industry
HEI Division

Ret DES- 2.: 0l l8l t 50/00020/A.M- 13/DES -2 I 136 Dated 07 .01.2019

Sub: AA No. 0510317273 of BHEL, New Delhi

Above mentioned subject AA may be considered on repeat basis to AA No A5rc257036'

DES-II maY take a view'

“

.K.Tiwari)

Industnal Advisor

“

9DHI,UO No.DES-2/BHEL/PEM‐

―
―
―
―
―
―
―
―
―
―
―
―
Ｉ
Ｌ
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SutteCt: AA No 0610237295 dated 27.02.2009 0f BHEL.

To: chandrakanth Reddy Malluく nc2 dgi@niC.in>

Page I of l
‘
　

／

Datei 04/05/1911:39 AM

From: RUCHiKA S:NGHく ruchika singh@goV in>

Ministry of Hcavy lndustries&Public Enterprises

Department of Heavy lndustry

HEI Divislon

OFF:CE MEMORANDUM
Ref:DES‐:: No.01′ 31′50′00020′ AM‐ 13′DES‐27136 dated o7.01.2019

Subject:AA No 0510237295 dated 27.02.2009 of BHEL.

Based on the jus1lcalon and test report provided by the DES―
!|〕 following is re∞ mmended subieCt tO e‖ gib‖ity as per

import Policy

input(Si as per AAl―

item l,3to 5-as per GN4 wth accountab‖ ity

:tem 2-deieted as not covered in!mport Policy

item 6 to 14-as per spa「 es policy

DttS‐ !i maytake a view

(K.K. Tiwari)

lndustrial Adviser
Dv.DGFT,DES‐ l                     ___

Deptt.of HI,DES‐2/BHEL/PEM‐ 1‐ 2019‐HE! dated 05.04.2019


